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ENTRAL Alf).‘Ml'NISTRATIVE TRIBUNAL
- ERNAKULAM BENCH

- 0A29,67,87, 113,126, 137, 181, 212, 266, 268,
269,277,281, 299, 300, 301, 302, 303, 319, 325,
, 326,327,328, 329,331, 333, 344, 345, 346, 347,
q;,- R 348,350, 351, 352, 353, 354, 355, 356, 357, 358,

359, 362, 363, 364, 366, 368, 369, 370, 371,372,
373, 380, 381, 384, 386, 388, 390, 392, 393, 394,
395, 400, 404, 406, 413, 423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634,635,791, 822, 880, 898, 904, 905, 939, 942,
952, 1100, 1202, 1225 of 2013.

A

Thursday, this the 6" day of March, 2014

CORAM: . : :
- Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1. OA 292013

[ C.H. Mohammed Yasin
< S/o Kidavu Koya,
Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

XS]

I.P.Latheef
S/o Atteka
Thiruvathapura, Kiltan Island,
Union Territory of lLakshadweep-682 558 _ Applicants

L (By Advocate: Mr.Shabu Sreedharan)
Versus

I. " Union Territory of Lakshadweep represented by
the Administrator, Kavarathi Island-682 555

o

The Director of Panchayath
= Union Territory of Lakshadweep
Kavarathi [sland-682 555

[V®)

~The Chairperson -
Village (Dweep) Panchayath
Kiltan Island, Union Territory of l.akshadweep-682 558




(By Advocate:

2.

[

9

<

The E xecutlve Officer
Vlllage (Dweep) Panchayath

| letan Island Union Ferrltory of Lakshadweep- 682 558

”‘_I‘hg_e»Pr-mc1pal-;
Govérnment Senior Secondary School
Kiltan Island’ '

U_'ni'on""lf'e_rritbfry of Lakshadweep-682 558.

(Mr.R.Ramdas (R3)
OA 67/2013
Seedikoya.M.

S/o Abbosala Koya
Malayattlyoda Kiltan Island

Umon Iemtory of Lakshadweep-682 558.

| Malsha I

S/o KlddVU Komalam
Thena kkal House, Kiltan Island

Umon T ermory of Lakshadweep-682 558.

Ab‘dulla AP,
S/o Khalid
Alimapura, Kiltan Island

Union Territory of Lakshadweep-682 558.

Sayed Muhammed Koya C.H.
S/o. Muthukoya

'Chamayath House, Kiltan [sland
Umon Temtory of Lakshadweep-682 558.

Rafeu K han H M.
S/o /\bdul Rehman
Allyal House Kiltan Island

Umon lemtory of LLakshadweep-682 558.

(By Ad'v;é" " Mr?Shabu Sreedharan)

Versus

(Mr.S.Radhakrishnan (R1,2 & 5)

.».."

.o ~ .
. . N
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P N

Respondents

Applicants

A
T S



o
J

Uan Teu 1tory of Lakshadweep represented by
the ;dmmlstratm Kavarathi Island-682 555

The t‘or of Panchayath
.Unio‘ljn Lerritory of Lakshadweep

-Kavarathl Island 682 555

T he Chalrperson

Vlllage (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558

The Executive Officer

Village (Dweep) Panchayath

Kiltan Island .

Umon T emtmy of Lakshadweep-682 558

(By Advocale (Mr.S.Radhakrishnan (R1,2 & 4)

3.

.

OA 87'/201' 3"

Abdul Salam P.P., age 43
@/o Saldmuhammed
Puthlyapula Kiltan Island
Lakshadweep

Versus

“The Administrator
Umon Territory of Lakshadweep .
l\avaxathl 682 555

T . ,'jDAnectqr Department ofSc1ence & Technology

T hc Chanperson Village (Dweep) Panchayath
Klltan Island LLakshadweep-682 558

Respondents

Applicants

Respondents



S er R. Ramdas - R4)

4. OA 113/2013

I MuthukoyaTP
- S/o Kidave Haji
Thnuvathapuxa Kiltan, Lakshadweep.

2. - Salth S
S/o Iblahlm Haji, .
. Pandaxa Klltan J.akshadweep.

3. YacoobPK
S/o Subair.A. .
Punnakkad Kiltan, Lakshadweep.

4. A11 Mohammed
S/o /\ttaka Allyar Klltan Lakshadweep

5. Kunhlkoya /\ P.
Slo. Sayed Muhammed P. K
: /\"" kkalapura Kiltan, Lakshadweep.

6.
7.
8. Sathcu C ]I
S/o' Mohammed P.
Chgd. ) "*"K'g],tan Lakshadweep.
9.
Vv, |
an, Lakshadweep.
10. -

IKinhi Hajqual lithithiyoda,
K :tan‘ Lakshadweep

(By°Adydéa't,e“:st.D:a'isy [ Daniel)

Versus

Applicants



o,

A

" The Administrator
“Union Territory of Lakshadweep
Kavarathl 682 555

Fhe Chdlrpexson
Vill lage (chep) Panchayath
K ltan 682 558

T he I:mployment Officer
Kavaxathl La kshadweep 682 555

Director of Pa-nchayath

~ Department of Panchayath

Kavarathi — 682 555

The Executive Officer

Village (Dweep) Panchayat, Kiltan — 682 558

5 Iéf‘t:lc.uhuml Assistant
Vlllage (Dweep) Panchayat Kiltan-682 558.

(By A‘dvﬂo?' eer S Radhakishnan-R1,3,45)

(US]

W

OA 126/2013

Asad lla K C

.Sho Yousuff ,
Kann;chetta Kiltan Island
Uirof Lakshd'adweep-m 558

Kunhx M
S/Ior-Ambukoya.-;
VI iltan Island
shdddweep-682 558

k

S/o Mohamme‘d-
Komalam Klltan Island
Ul of Lakshdadwcep 682 558

%alecm P.P.

S/o Hamsa

Puthenpura Klltan Istand

UT ofLakshdadweep 682 558 -

:K':iltan [sland
hdadweep-682 558

Respondents



6. Kunhl K P..

| 7. Abdul Kasun P V
9/0 Muneel ;

Pentamveh Klltan [sland
U’Al,o.fl akshdadweep -682 558. Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versus

L. Uﬁlon Terr 1to.1y.ofLakshadweep represented by
the Admmlstrator Kavarathi Island-682 555

2. lhe Duectox of Panchayath
' Umon l“emtmy of Lakshadweep
Kavalathl Island-682 555

LI

-.l he Qh;al_rperson
=Village (Dweep) Panchayath
| K’ihan_ Island, Union Territory of Lakshadweep-682 558

4. 'l“hetx‘c‘cmive Officer
Vill age (Dwecp) Panchayath
Klltanflsland Umon Territory of Lakshadweep -682 558

The F_ v1ronment Warden
Départiment of:Environment and Forest
7onal_;Ofﬁce Kiltan Island
Umon lemtmy of Lakshadweep-682 558. Respondents

~

(By A(;_vag:ate (Ml S.Radhakrishnan (R1,2,4 & 5)
6 0A 13"7/2013
I Jalaludheen K K.

S/o Shalk Poovaldp
Poovala,p IHOUSC Kiltan Island,

o




Lo

,';'_Ki Itan Island,
wveep-682 558,

Ameelah A P
S/o Syed Mohammed

'Anakalapuna House, Kiltan Island,
. Ul ofLakshadweep -682 558.

Ismail ’I’

S/o Yusuf

Tholiyoda House, Kiltan Island,
urt ofLakshadweep-682 558

-Syed Mohammed Koya K.P.

Slo Mohammed

‘Kanjipura House, Kiltan Island,

U_T ofLakshadweep 682 558.

Kaslm <oya C. H.

Slo Muthukoya

Ammipura House, Kiltan lsland 3

UT of I akshadwecp -682 558. . Applicants

(By AdvocateMxShabu Sreedharan)

Versus

i y of Lakshadweep 1epresented by
1stratox Kavarathi Island-682 555

fh'eb;ue:ctm ‘of Panchayath

: Umon Temtoty of Lakshadweep
Kav Y "h-l. Island 682 555

- THe' Assistarit Ifngmeer
' Lleotncal Sub Dms;on

Klltan Island
Umon 'l emtoxy ofLakshadweep 682 558. Respondents




PABL ey N ks,
PO .

L Sadakathulla A age 38
Slo. Kunhi, Ahammed
AJnad Ilouse Klltan Island
I akshadweep

2. . NaraluQIIaPT age 26
S/o Kunhl '5":.; A
Palllthlthlyoda House Kiltan Island
L akshadweep

(By Ad'vocate: Ms‘D"a]isy . Dan‘iell)
Ver_sus'

b "lhe Admmlsuatm
Umon Ferritory of Lakshadweep
Kdvaxathl-682'555.

. lhe Chanpels_on
Vllldge _weep) Panchayath

(0%

K-évaiﬂathx—68-2 558,
(By Advocatc Mr S Radhakmhndn (R1& 3)

8. O A No 212/2013

.I P Havvabl W/o Abdul Salam
I

L Tl"h_‘é :Dileé'lo'rﬁi.o;ngriculture
Union Icmtoxy of Lakshadweep
Kavaxam Isla~d'f 682 555

Applicants

Respondents

Applicant



‘ 2. The Admmlstratox

Umon Temtory of Lakshadweep
Kavarattl Island 682 555.

(By Advocalc Mr S:

%ablr Al K -
Kur 1yath1yoda House
Kiltan Island. *

[\)

" C.P. Firoz
Chemmanam Palli House
Kalpeni Island.

(S

K.P. Cheriyakoya
Karuppathapura House,
Kalpeni ISlaan.

M C Jaffel ﬁﬁr?
Pal<l<1puxa House
Kdlpem Island

BN

5. llabsa A
Alll(OlTlC House

Klltan Island

6. A P Naseema
Aynapula House

2. lhe Dnector (Serv1ces)
Admxmstl atlon of the Union Territory
ofLakshadweep (Secretariat),
I(avarattl'é 682 555.

Radhakrlshnan)

A _mlnlsnatlon. of the Union Territory
of La l<shadweep, Kavarathi — ¢

Respondents

Applicants

Respondents



10

(By Advocate M1 S. Radhakrlshnan)

10, ’_().}\:No 268/-2()13

Umon Tert: ory, Lakshadweep

2. B M Mansoor
S/o. Late A.C: Mohammed Jalaluddm
Bhaxkath Manzil
Agati Island, Union Territory
L.akshadweep.

(By Ac‘ivo‘ca‘le;AMr. Grashious Kuriakose)
Versus
1. Zl he Admlmstl ator

Umof' 'Ferx itory of Lakshadweep,
Kavaxathl - 682 555

2. 1hc Dueclm of Panchayath
Dcpanmcnl ofPanchayath
Kdvaxam - 682 555

(O]

Il& Employment)

Kavarathi - 682 355

5. Specml Ofﬁcer

Vlllage (Dweep Panchayal Agattn) 682 558.

(By /\dvocalc M. S Radhakrlshnan)

1. ()A 269/2013

.::C agc 32

Arakals Miciitan Island,
Laksha :

(By A : 'h_i_éus Kuriakose)

'Applicants

Respondents

Applicant’



L.

2. ThezCha\irpei*Sbh
Village (Dweep) Panchayath
Kiltan-682 558

3. TheE mployment Officer

Kavarathi, l.akshadweep-682 555.

4. Dncctm of Panchayath

Departmem of Panchayath
I(avarathl 682_ 555

5. "I he L xecutwe Officer
Vill age (Dweep) Panc hayath
K;ltan_ 682 558

6. Horticultural Assistant

\T/ill‘a‘gei_(DWec‘p) Panchayat,
Kiltan-682 558,

(By Advocate:  (Mr.S.Radhakrishnan (R1,3 & 6)

 Hou iflfian Island
Lakshadweep v

(By Advocale Mr Grashlous Kuriakose, Sr.)

Versus

| v llage ‘(Dweep) Panchayath Kiltan-682 558

Respondents

Applicant



Respondents

Slo. Sayld V K.
Vallomkadxyodu
*Kiltan Island, Eakshadweep

2. Sayed Badusha Muhideen S.V.
Shahar Ban Vilas House :
Chetlat. . _ : : ~ Applicants
(By Ad‘y_o:.é‘a’_te: M;‘,G'rashious Kux‘iakose,'Sr. & Ms.Daisy I Daniel)

Versus

1. 1 1 : A,dmmlsu atm
U F of Lakshadweep, Kavarathl 682 555.-

2. Dmclon
Sciénce & chhnology
Chellat 682 556

Dncctm ofPanchayath
Ruxal Development Department of Panchayath

I

5. Addl.fSub Dlvfsmnal Officer
Chc1lat 682 556

6. Jumm Sc1enuﬁc Officer
Chctlat 6%2 556

Accoums .Ofﬁ,cel

" Respondents




-Kalpcm Island

3. s /\l Ahadab1
Athanam Thott_am House
l(alpeni»l'sla:nd:‘

4. PP Sulalkha -
Puthlya Pandalam House
Kalpem sland

5. C P Noouehan .
Chemmanam Palh House
Kalpem Island

6 A K Beebl :
- Arakkalar I-Iouse
Kalpem Island

7. l\/l P l\/lohammed
Mulllpula House

. Gangesh)

. Versus

2. "l‘he'Dnecton (Selvxces)

Adm1mst1at10n of the Union Territory -

of Lak%hadweep (Secretariat),
< 555.-

\griculture

ty of Lakshadweep,
82-1555.

y 1ts Director.

(By Advocate lvlr s Radhakmhnan)

deakshadweép, Kavarath1 682 555.

Applicants

Respondents



R G I e

15. OA 300/2013

1. B.Koya, age 42,
S/0 Bammad, Bilutheth House
Andrott Island. '

2. B.Ahammed, age 43
S/0 Mohammed, Bakakada House
Andrott Island.

3. K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott Island. '

4. P.P Hassan, age 41,
.S/o Sayeed Bukari M.P.,Pandathpura House,
Andrott Island_.

S. M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island.

M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott Island.

@

7. C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott Island.

g. K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
Andrott Island.

9. <T.P.Shamsuddeen, age 30,
S/o Kunhi Koya, Thattampokkada House,
Andrott Island.

10.  B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

1. P.P.Fathimath, age 41,
D/o Kunhiseethi, Palath Puthiyapura House,
Andrott Island.

12.  AJamal, age 48,
S/o Abdulla Attalada, Aliyathara House,
Andrott Island.



° o
13.  A.Mohammed Mustafa, age 32,

S/o Kidave, Aliyathara House,
Andrott Island. ‘

14, L.Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,
«Andrott Island.

15.  C.Pookoya, ag’e 42,
S/o0 Sayeed Mohammed, C Kunnashada House,
Andrott [sland.

16.  K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

17. A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

18.  T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island.

19. _P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
Andrott Island.

20.  K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
Andrott Island.

21, K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

22, Mohémmed Muvl"shid, age 36,
‘ S/o Koyamma K.P., Moosathada,
~ Andrott Island.

23, K.C.Mohammed Hussain, age 39,
S/o Sayeed Ismail, Kannichetta,
Andrott Island.

24.  P.P.Hamza, age 34,
Koyakidave M.P., Pandathpura
Andrott Island.



26.

27.

28.

29.

30.

(8]

()
|0

34,

36.

16

M.P.Khaleel, age 37,
S/o Assainar, Matharapura House,
Andrott [sland.

*P.P.Hassan, age 41,
S/o Abdul Khader K Per umpally House,
Andrott Island.

P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
Andrott Island.

L.Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
Andrott Island.

H.K.Hussain, age 35,
S/o Pookunhi, Halookakkada House,
Andrott Island.

M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House,
- Andrott Island.

K.Mohammed Fasal, age 32,
S/o Kunhi Seetht Koya,
Kadiyammada House, Andrott Island.

K. Mohammed Basheer, age 34,
S/o Aboosala U.K. Kunthathalam House,
Andrott Island.

K.K.Mohammed Farook, age 27,
S/o Kunhi Seethikoya, Kerakkadamali House,
Andrott Island. :

A Rashted Khan, age 39,
9/0 Siyeed Ismail, Aliyathara House,
ott Island.

K""A‘b’dul Salam, age 33,
© S/6 Muthukoya, Kannathlmmada House,
Andrott Island. ‘ ;

K.K.Anwar Hussain,age 31
S/o Koya V., Kerakkada House,
Andrott Island.



38.

40.

4].

42,

43.

44,

45.

46,

47.

P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
“Andrott Island.

T.M.Mohammed Aliyul 'Akba‘l age 32,
S/o Basheer, Kakachiyapura House

Andlou Island.

Basheer Karakunnel, age 41,

'S/o Sayeed Mohamined A. C Karakunnel House

Andrott Island.

Ubaidulla; age 29,

<S/o Seethi, Bappathiyada House,
/\ndxou Island. :

P‘P.Mohamm'ed Farook, 'a'ge 37,

~ S/o Pookunhi Koya, Thekila Illam,

Andrott Island.

M.M. §ayeed Hussain, age 27,
S/6 Sayeed Koya, Moosankakkada House,
Andlott Island.

M. C llammedathbl age 37,
D/oYousaf, My]achetta House,
Andrott Island.

‘Doulathabi, age 33,

/0. Kidave, Lavanakkal House,
Andrott Island. 4
(JLlhdl Madeena Beegum, age 37,
D/o: Mohammed B, /\llyathaxa House,
Andl otl Island.

okunhi Koya, age 36,
) oob, Kolikkatt House,
Andlou Island.

K Dcwesh Mohammed, age 36,
S/o Sayeed Mohammed, Kachashada House,
/\nchotl Island.

(By Advoc’ate: Mr.K.B.Gangesh)

Versus -

Applicants



W

[
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The Administrator
Union Territory of Lakshadweep -
Kavarathi -682 555

Director of Education

Directorate of Education

Administration of the Union Territory of
Lakshadweep, Kavarathi.

Director of Panchayats

Department of Panchayats i
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer.

Faisal Ameen
S/o Pookoya N -
Achammada House, Androth.

Moh’a,ljnmed Shamsheer M.K.
S/o Bathesha U.P.
Mayamkkada House, Androth.

Moliammed Asker
S/o -Seethi ‘
A l,iy,a-thara House, Androth.

_N(:)E'__u'ézlgakhan M.K.

ued Koya
kakkada House, Androth

med Kasim P.P.
'-_;dave, Palathupra House, Androth

Abdlll Akbar
S/Q"St@})ail'
Pgﬁdéith Puthiya Pura House, Androth

Mujeeb Rahman
S/o Ibrahim
Aliyathara House, Androth

T
sim Koya
‘hathi House, Androth



Co -
®

13.

14.

15.

18.

19.

19

Moh:a.mmed Hassan -
S/o Kunhi Koya
Ayenamada House, Androth

Mohafnlned Abdusalam T
S/o Abusala
Thecheri House, Androth-

Muhammed Rafi
S/o Nalla Koya K.
Poodamkakkada House, Androth

Muhammed Kassim
S/o Koya
Shaikkinte Veedu House, Androth

P.P.Koyamma
S/o P.K.Kidave

~ Palathupura House, Androth

M_ﬁlhéffrlm@d Khaleel
S/o Abdulla
Aliyathara House, Androth

Muhammed Basheer C.P.
S/o Abdul Khader
Cherikkal Puthiyapura House,
Androth. |
. :.i .

Mr.S.Radhakrishnan — R1-4)
(Ms.Rekha Vasudevan (R5-19)

Respondents



16.

: /\ndtolh Island:
. Nou al, ag,e 43" '
Slo ] <oyamma (oya Thachen House,

'x_/\ndxolh sland.

'Aml age 37

Ty "

()Af*3'01/2013“‘.:5

Auakoya T V age 44
S/.O'Koya: Thankgal T,

] | S:'éyccd'; Ko)n/ié.,z‘aglé' 43 |
- Sto KoyaKidave, A]lyathara House,
“Androth I sland '

Mohammed age 54

" S/o Shaban, Biriyammada House
- Androth Is]and '

. Yousaf, age 60.
S/o /\hammed Kandalath House,

/\ndtoth sland

"“;'.Rehman age 35
oya, Karachetta House,
. oth;‘Island |

./\bdul Nasar age 38

S/o Nalla Koya Kunnashada House . ,‘

Andloth Island

Mohammed Basheer age 37

- S/o choob Allyathara House,
/\ndJ:o s

Pookoya agedd
S/o- Koyammad Mayampokada House

ChCIl Moosathada House,



12,

3.

15.
16.

17

19.
20.
| 21.
22,
23.

24.

2l

S/o- Kunmseledhl Palathupura House,
-Andloth Island :

F arook -age 49
9/0 Koyamma Pochalam House
"""'dloth Island

_A.bdul Hassan age 51

er, _Karac‘hletta House,

Koya ‘age ‘48
S/o Sayeed l\/lohammed Thacheri Moosathada House,
Androth Island _

kem Pura House, -

d'B—eeb age 46



25.

26.

27.

28.

29.

30.

31.

32.

33,

34,

35.

: S/o Aham

Pookunln age SOn

R A _J"&FJ&-quﬁﬁé 4‘2‘#"
22

ithiyanalakam House,

Kandalath House,
and.l S

Ancloth Isl
Mohammed Saleem age 42

S/lo Sayeed Mohammed :Kunnashada House,
Andloth Island G

(Jafom age 41 .
Sto lhang,u Koya Pentamvell House,
Andloth Island

Slddcequelage 43 :
S/o Kidave, Modlyothada House,
Andloth lsland

ghanavas age 33
S/o Kunhi Koya PQchalaln House,

: /\ndloth lsland

Illyas age 36 :
S$/o.Hamza I(Oya Allyathara House,
/lnuoth lsland

Mohammed Basheer age 39
S/o Sayced #M‘ohammed /\llyathala House

.



736,
37,
38.

39.

' Kunhlscethl age 47

23

Mohammcd Saleem age 33
S/o Koyamma Kanmpma House,

} And1 oth Island

Shamsuddeen age 33

Slo Abdul Kader, Behchetta House, -

/\ndloth I%]and

S/o /\boo Sala, Lavanakkal House
Andloth Island :

'Yacoob age 45 o
Slo Samddcen Kunnashada Ilouse

; ‘ /\ndloth Island

40.

42.  R
44,
| 4.
46.

47.

Abdul Jabbdl ag,e 38
S/o Sayeed Mohammed, Kanmchetta House
/\ndloth sland

lamal agc 4 : '
S/ Saye -d Bukan Bldumkattu Bllutheth House,

,Sajma'Bceg,um age 29
D/oi Nallakoya Lavanakkal House,
Andloth Ieland '

4

Shahéhaﬁ B'eegum age 28




48.
49.
50.

Sl

53‘ |
S4.
55.
56.
57.
58.

59.

PRI gl kit
SR g,
i

2k

_ Ilassan agc 39

Q/o Sayccd Bukau Mathdlapma House
Andloth Island -

Mohammed Saleem age 38

9/0 Pookoya Neéanmada House,
/—\nd;oth Island

Koya, age 36 . '
S/o Attakoya, Mathll House,
Androth’ Island

Kamil, ag,e"41
- S/oMuthu 1 (oya Palathupuxa House,
/\ndnoth Island

Sakeu 1ya 'age r32 .
9/0 Muthukoya Bllutheth House
Andxoth Island :

§a11h agc 37
S/o Kumkoya,,Aynamada House,
/\ndl,oth I%landl ‘. '

age 39 v
Bllutheth House,

3 'am Naser age 40
fhammed Palliyet House,

/\ndll g)th Is

@ayccd Mohammed age 42
S/o Kasimi: Achadapurakattu House
/\ndloth Island

b



62. C

63.

64.

65.

66.

67.

68.

69.

- 70.

71.

Habecbu Rahman age 28
S/o Sayccd Mohammed Kunnel House

S/o' Aboo Salah Pelumpalh House

Andl oth Island

MUJeeb Rehman age 37
S/0.Sayeed Buhari, Karakunnel House
Androth Is’land. ‘

Noufel K, agc 33
%/o \Jattaiva Koya Cher 1yadam House

Androih Island

Shamsu 9humoos age 34
S/o Cher 1yakoya M., Pentamvilapura House
Andloth Island :

dul Naser, age 308

Ottiathattu House

1ahulla, age 33 :
koya,Nallal House

Ibm}hullah ag,c 30
S/ogK,unhlsethl Pexumpalll House

' /\ndloth Island

R’nyds' age:: 2'9'
S/o Shdlk Koy_a IP.—S‘_,:;'Pentambelipura House

'.:fiP,aZﬁdathu Lavenakkén House



72.
73.
74.
7s.
76.
77.
78.
79.
0.
81.
0 i

83.

S/o Sayecd Mloham
/\ndloth _I-l‘ »‘

Rahmat agc 42 e
Slo Pool\utty M.; Mathlj::House
/\ndloth Island '

Mohammcd Hassan ge 37 ‘
2d, Achammada House

Shamsudecn agc 32
S/o Muthu: Koya K., Nellal House
Andloth Island '

Mohammed Nasecx age 28
S/o Muhammed, Pemamvellpula House
Andloth Island

RaUlath Beeg.um, age 29
S/o Thangakoya, Arathupura House
Ahdroth lslan'd.

F athahuddeen agc 38
g/o Kldd\/C U K I\/Iakkct House

9/0 /\hammadi’ya Jabalpura House
Andloth I%land

jooéa]ih, age 40
hamined, Bilutheth House

5/0 Yousaf I\/Iethanapmakaue House
Andtoth Island '




84.

86. :

‘ 9/0 Sayeed Mohammed Pa]llyett House
87.
88.

89.

90..

- 92.
93.
94.

-95.

.' ,/—\nd;olh I‘ _and;"_'.

27

Attakoya age 49
acoob AllyathalaHousc

» /\nc‘ oth Is_land

/\ndloth I%land

Bashcel age 55
Thachcn Moosathala
Andloth Island

\/lohammcd Fa1001< age 33 |
Slo Nallakoya, C.L., Tharampalli Makket House
/\ndloth Island

/\boo$a 1h _ ":".:f |
: ‘Moosakada House

Salecm age 31
S/O Seelhl Kalakunnel House
/\ndloth Island

Mohamm'ed Kasnn age 33

age 44
avanakkal House

Mo hammedH _sls'-ain, age 41
Slo- Sayeed fsmall Kandalath House
/\ndloth Island

Sabn Khan dge 33

S/O <oyammakoya "Thattampokkada House"

kari :Ro_d'amkakkada House




96.

917.

98.

99.

100.

101,

LTRSS ERIGH I T T T T s e e e
" it ' .

238

\/10hammed Muslhafa age 42
. Edayakkal IIouse :
Androth Islanq

Navas, age 25
S/o Hussain; Thahira Manzil
/\ndloth Island ”
Shanavas age 33

9/0 Shaiafudeen ‘Mathil House
/\ndloth Iéland , '

Ilassan agc 33
9/0 gLClhl M, Lavanakal House

_ /\ndxoth Island

Mohammcd Basheel age 47

- %/o You%aff Nellal House

103.

- 105.

107.

I(unnasfwda House

/"amul Abld age 26
S/o Kldave K Palliat House
/\ndloth Island

Muthu Koya age 39
S/o Kunhi, Scelhl Makkette
/\nuoth Slcmd

/\ﬁdl oth sl.and



108. Sh

: Ubavl u‘lla age 29

Slo Satha1 Kanmpur.a House
/\ndtoth Island L

Ialal age 49 _
S/o Yousaf MoodampUra House
/\ndloth Island

Kldavu age 55
S/o Indeen M. Blrlyammada House
Andl()th Island

Kl'davu dge 59
S/0 Irjab, Mekkat House
/\ndxoth Island

Mohammed Salahudheen age 26
S/o Koya T.P., Kandeth House
Androth Island.

114. Mohanimed Sh

I'16.

118,

Moh'ammed Althaf age 24
S/o Jamal Mayompokkada House
' /\ndroth Island

Ab‘d"‘ul Gafo’oi«,fage 28
S/o Nallakoya T, Bappathiyoda House
/f\nd'i‘()th Island.

. Mohammed Yathlya Khan, age 23

S/o Bashcel K Mathll House
Andi '

/\ndrotl 1Is land
Kunmkoya age 35
Slo Ahmed, Ponmkam House

Androth Is land



120.
121.
122.
123.

124,

1v26.'
127.
128
| 129.

130.

Andxoth Island

, Rahmathullah age 31

Zainul Abid, age 41
S/o Assamm ‘N. P Kandalath House,
Androth Islarld

Mohammed age SO
S/o Abdul Khader Kaval Chetta House,

S/o’ §1dd1que,-,:Kunnas_ a a‘House

A Androth Island

Mohammed Aboo Sahh age 37
S/o -Musthafa, Ammelam House,
Andxoth I%land

‘Ko'ya 'age 37 | |
S/o Sayeed Mohammed, Lavanakkal House '
Al’ldl()lh sland

Mohammed Rafeek C P. , age 38

Rafeek age 40
<as Bxl,utheth House
And_roth Isl

Mukbecl age 28 _
S/o Majeed L., Perumpalli House,

. _/\ndxoth I%land

Rashced Khan age 33

- Slo Koyamma K.P. Bappathlyoda House,
And"‘oth Is[and
131, Moh asl-m, age 30

Kennashada House,



,".'132.‘
133
'13'4:._
135,
' _,@36‘4.
137.

138.

. .,_21,_. .-

Mohammcd I azal age 38" _
%/o Kldave M. Kandalath House -

Mo o T M, age 38

Iy Makket House,

J.ama age 57" L
S/o! deave Poovadakkattu House,

' 'Andloth Is]and

Mohammed Saleem age 31

- S/o Hassan Kunni, Keylyoda House,
/\ndloth Island

Koyamma age 47
Slo, Aboo Saleh I(ava]chetta House
Andloth Island :

deayat'hulla ag,e 38
S/o: Koyamma (alachetta House,
/\nd oth lslanc '

Abdul A/eez Khan age 41

~ S/o Mohammed, Birayammada House,

) /\ndxoth ]sland

1‘3.9‘.
140,
4§
142,

143. X

ShamSUdddeen, age 32 .
0-S eeque M P Pa7hayakamkattu House
ofhi Islahd

| %/o Ahdnﬁe‘d P, O Matharapura House,

Andmth Is[and

Ilalma Koya*;age 43 -
Q/o Kldid_\f B




144.
145, |
146.
147.

148.

150.

151,

. /\ndloth sla

154.

155.

Andxoth slandx, |

o ,,.;,nl'f-’ ) £ s\ 4 w.f:! . ~___.._.__..__, e e
™ .

3

| A-ndl oth Is 'and

Mohammed Iqbal age 38
S/o Nallakoya,, Perumpally House,
Androth | Istand. L

Pookunm dge 56
S/o Yousaf]lajn Bappathlyoda House,

Mohammcd'Basheer age 38
S/o Kldavc A, Mayampokkada House,
/\ndxoth I%land

i

. Ch'c"r i'y'ak'oyé age 36

S/o Kunmkoya P., Thacheri House,
/\ndloth Island

I

Nasccmudheen K S P.,age 28
S. ; '--:.;-:;-,:.Ul Khadel T, Karachetta Sarommapura House,

1ﬁﬁage4i
han M Kunchall House,

: 11yabmahman age 31

Slo Kunmkoya M P., Chekummada House,
/\ndloth Island

}\unhxbl ag,c 46
S/o I\ad01 Pclumpalll House

fg,e 52
{koya Kollkkattu Naduvilkam House,

ef, ".,A;'liyafhara House,



~

156.

158,
159.
@
161,
162,
_163.
164,
165.

166

: /\ndxoth Island '

Baehcel age, O
Slo’ Sayecd K, {unrinashada House
Androth sland R ,
'\/Ioli;immed 'Ktii’ai"s'hi agé 25 .

S/o. Sayeed Mohammed Karakunnel House,
/\ndloth Island ' :

SnaJ dge 47
S/o Kidave K K.unnumpura House,
/\ndroth lsland

Mohammed Raf' age 31 :
S/o llam/a Koya K., Pathummapura House,
Andloth Island :

7 /\bc ul Jabban age 35
: S/o (unm @eelhi \43kke1t House,

/\ndxoth ]sland

?a;ced Mohammed age 54
Sto Kldavu Poavadakkattu House
/\n( rolh l%lcmd :

;Thacggr'i House,

_oya P Thacherl House

Yakoob agc 4()

. S/o Kldd\/ll K, Ammelam House,
' /\ndloth ]sland




168.

169.

170.

171.

172.

173.

175.

176.

I

BRI S ey

34

v\/lohammed Ra fee, age 42
Slo Koyammakoya Mayampokkada House,
/\ndloth Island

9/0 Kldave P Amme'lam House,
/\ndiolh Ishnd

Mohammed Kasun, age 46
S/o Yousaf, I_.%_éppathiyoda House,
Androth Island. :

Kadccja, ag,c;SI
D/o Kidave K., T hacheri House,
/\ndz()th Island

\/lullab1? aoc, 5'4

/\nd'loth sl.énd:_&f;
-&
NG /\kbdl K age 25
S/o Cher lyakoya Kannathimada,
/\ndlolh Isl"md
Mohammcc Salcem age 33
aikoya! Kunhali House,

BlGangesh)

Versus

l hc /\dmlmstx.atm
/\dmmlsthon ofthe UT of Lakshadweep
Kdvalathl 687 E555

)cpamncm o /\guculluxe
T.aksl j'vcep, Kdvarathi 682 555

1 ;if
sls Duector

Applicants



_ S/o /\uakoya,

Respondents -

OA 302‘/20'13

Jaffer, age 35
S/o BabLUan Pannethechetta House

_ Amml Island

_Mallka House
/\mlm ]Sland -;s-f';.'

I\allakoya aQe 40

9/0 /\bdulla Koya Puthoya Kanmyam House

/\mlm 1 a"h‘d'

abbm P C, age 36 _ .
5/0 Cheriya Koya, Puxakkachetta House
/\mml lsland

koya, Mampuram House
n ' Applicants

(By Advocate: Mr.K.B.Gangesh)




O i et T

36
Versus
I lhe AdmmlsllatOI L N
/\dmnmshahon ofthe 1. of Lakshadweep

2.
| _ Stratlon ofthe UT of Lakshadweep
Kavaxathl 682 555 L
3. Dlsmcl Panchayat

Amini represented by its
l’Exc—:culiveO‘fﬂcer.

4. Village (chep) Panchayat
Amini Island répresented by 1ts
l Mculwc Off”cen 3 ' Respondents .

By Advgca_te;}M‘leS@,adhqkrishnan/M/s Sheriff Associates)

18.
I '.Ab'{')ob’lken P-:,,' age 41
9/0 I\unhlkunhl “Pallam House
I(avaxalhl Island

2 Musthafa B, K,,‘;agc 45
S/o Sayccd »Bakakada House

2

Ch ,_11yakoyaK AymputaHouse
l\a\'dldlhl Island

. Yaéoob K P ' 'agé 41
Slo ledave U.P Kuttlpapepma House
}\avandthl Island




15.

16.

Mu;(,c,b Rehman u.p. , age 34

I\/IUJCCb Rehman B age 30
Slo 1 haagakoya Bnekal House
Kd\/dldlhl Island B

l

baiilhal age 32

,D/o All /\ladam Poovmoda Ilouse

Kavaxalhl lsland

Basheex P l aoe 44
Q/o -'Mo-h'ammeduPalhpuxa Puthiya Illam House

§/0 /\hmed Kammmada Kadapurathaba Ilouse
Kavamthl Island

Sélcem”/\ I ag,c 34
S/o. \/Iohammed C.P., Athampapepura House -
I\a\/dldlhl Island :

Sam P.A. age29 i
'j:‘l, Puthiya Alikom House

- Anwax A, P., age 39 o
- Sfo Muthu, . Aynepuira
Ka\/dldlhl Island




19.

20.

21.

- 22,

23.

24.

25.

26.

27.

28.

29.

30.

38

i\:/IU e ;
g/o Hamzath ALl

,'“S ﬁyabxyoda
Kavalath] Island -

Mamkfan K. P age 30
S/o Abdulla A, Kuttntapepura

/\gmn lsland

5 lldayalhulla S. M., age. 36

S/0 Hamzath B: K. Y Subalda Manzil
I}ava;a" I Island

Ansal P P age 31

S/o Che) 1ya Koya K P, Pakichipura
Kavalathx I%land '

Suliman P ‘dge 38
S/o KlddVC U.P., Kuttipappepura
]\cl\/dldlhl sland

Yacoob C. I’ , age 40.
5/0 Yous " Puleenakeel House

P, age 34 .
ochlpuxa House

9/0 Ham/ath .Vgé]oda House
Kaveu ath1 Island?;

/\uakoya B aae 4]

Slo /\boobackel M.1, Bnekal House
I\avala’lh] Island ’

Iliveedu House

aKK, age 31
Kunnamkalam House



Ka\/dldlhl

sland’,‘

33.
34.

- 35.

,/I Maldanoda House
{avdlalhl Island '

36, l\a]allussam Cw ﬂge 37

37.

38. \4ohammcd Shaﬂ K. P ,age 32

S/o“ ayed Poo A Kakachlyapuxd House

39.

40.

41,

42.




‘-S/i(:):'_'l\/lohammcd L., -Aiﬁaiﬁa‘thakepura House
Kavamthl Island

46. glﬁmﬂldhccn age 24
S/o Al AP oovmoda House
Kd\/dldlhl lshnd

(By Ad\%oc'atc: h{l{j.l(i‘lB.Gangesh)

Versus

1.
on ofthe UT of Lakshadweep

2. ‘Dc,pculm'm]n qugucultum

UT of 1 akshadwcep

;]\avalathl 689 555 1cplesented by

f]ls anclm
3. c:vhayats '

?'an'chayats

TR T

Applicants

Respondents



P.I. %naJ age 3

4,
S/o Abusaia, Putjlyalllam House
'/\mlm Island
K K_Razak, age '27 |
Sto. <hadell<oya Kunnlyatamkal kada House
/—\mlm lsland * ‘
6. I‘slnaf age 7 '
S/6 Ahamed, Palllam House
/\mml Island |
7. K (, Moosa age 44
Slo Allakoya Keelachely House
/\mlmlsland .
8. B Kasmxkoya age 42
S/o Lh' ,1yakoya Balapp House
10.  Raheem N
' S/o Abdullakoya Madam House
/\mml Is]and
1. 'P'ookunh] :
Sto T.C. Yousaf Nommahal House
/\mml l%land
(By Ad ';B'.ZGangesh)
o Versus
1.

{':‘atlon of the UT of Lakshadweep
,11 682 555

Applicants



(By A

20.

(S

A/\dmmnsug uon ‘ofth'e“U“_ ofLakshadwcep
l\a\amlhl 687 555

Village (chcp) anchayat
Amini lsland represented by its
l.‘,\ccut‘wc _()_.ﬁcel. '

c'.{x(oc'eft,é:_ Mr’.é.ZI{adlﬂakri,sh_nan) '

() A No 375/2013

Mohammed /\bdul Razak
b/o u. K Nalla Koya
/\Ildlddd IIou%c '
/\nd]ou lsland :

I\ \/1 o\osa N
ant. l 1()USG |
1h I land

/\nd1511 Isla

(By /\dvocmc \/11 K;Bi (JdnéeSh)

I

l

= ;_,,V,Q;l‘su.s.

The Administrator,

- /\dmlmsuauon of _the Union Territory

'Kavalathl 682 555.

Dapanmcm oi E; nvxomment of Forests

. Union lcmloly ofLakshadweep,

Kavarathi = 682555

Respondents

Applicants

Respondents



(%)

4

: Kavmathl

oAneas

Savad TK e a0
Shammed: Ririnikkadu

'S/ozl:—:lctmzaih l( P ' Palllpufa
KanM[hl Island

: /\boObacku P ( age 34

S/ol ‘athahulla, Pulcenakeel
Kavaxalhl sland

Jehangcel A, P , age 32

S/0 Hameed, /\llapula
I\avamthl lsland

Versus

T hc;‘/'\dmmxsu ator
Adlmm_suauon ofthe UT of Lakshadweep

] ,"1‘y ofLakshadweep
#687 555 '
1cp1(,scmcd by 1ts Dlrector

Vlllaée (DWCLp) Panchayat
I\avauathl 1sland represented by its
I xccum/c Omccr |

@3{'l{£aq11a1<1'islinan)

Applicants

Respondents



Fop e . ":"?_‘;-i-”;':(vf""?'«"f\“.'--“"*—!“‘,?" 4 e emm i s

by

(i)'A "3?7/20 71 3o

mook ag 40 S }

(By Ad vbcape: Mr, K.B.:Gahge;%h)'

)

[\

(D]

Versus

The Administrator

Administration of the UT of Lakshadweep

,Ka_wmul,n'-“o_gz 555.

'/\dmmls _
K.d.\a.u_dl,h_l .

.Dcp(mmcm ol l nvnonmem & Forests
Union Territory of L. akshadweep
Kavarathi- 667 555

Village (chep) Pdnchayal
Kavarathi Island IGDICSCHICd by its
Iixec L_;.m(;i,‘(.)il Ticer,

‘M, S.Ii{ad_:,h‘éluish nan)

5/0 \/lohamood HdJl Chendipura,
l&d\/amthl

Samul llamccc_H > P, ,age 39
S/o Altai K. I’ I ol<a1a Chepura House,
I\d\dmlhl R

:P:v:'av_;llam' House,

Applicants

Respdndems



|US)

(W]

Pap :dam‘House,
| Applicants

Gangesh)

Versus

T hc Admlmsuatm
Adiministration of the UT of Lakshadweep
l(ava1at]117682 .5_5,5.

Dneuon ofPanchayats

Depaxtment of Panchayats
3Admmlst1at10n of the UT of Lakshadweep
,1682 555 |

Dir _o‘f l~ducanon “

Dncclmale of E ducation,

Admlmsllatlon of the Union T erritory

of La l<shadwecp, Kavalathl 682 555

Vlllage (Dw ep) Panchayat

Kavarathi Islarid represented by its

Lxceutxve Oﬂxcu | - | Respondents

/ILQ .;R;ajajhakrishnan)

Slnhul Hdmecc. 1 ,, age 50,
’ ' S., Th’ottathakkara

Sloxc

(,011

Applicants



(By Advocatc MrP

25.

':'Admmlstratlclm of the UT of Lakshadweep,
fKavaxathl 687 555

!

T he Chlekaecutlve Ofﬁcer

~ Disfrict Panchayat Unit

Kiltan, Union Temtoxy”
ofLakshadWeep—682 557

- (By Ad,\}dc'até: I\/l'r.‘_;',S:.“I:{f;édhakri?;shnan) :

()A 331/2013

‘ 'sal}'n'KC agc 34

Slo"Sayeed Mohammad AM.

Kattiy mhatta (House) Agatti Island
UTiof axshadweep

Wokag as casual labourer in the Department of

Smence & T echnology, Agatti, Lakshadweep.

llydel P o '
Slo Sayccd Buhan P aji U,
P okkarha_ppada .House) Agatti Island

1=labourer in the Department of
= ogy, Agam Lakshadweep

: kamg as casual labomel in the Department of
| §c1ence & "l echnology, Agatti, Lakshadweep.

Respondents



47

Applicants
;;il'ékose, Sr. & Ms.Daisy 1.Daniel)

€rsus

2. Chanpelson - s
' .Vlllage (Dwe(:p) Panchayat Agattl -682 557.

3. | Chanpmson _ : '
| Village (Dwecp) Panchayath Chetlat Island-682 554.

4, The Junior; Smenuﬂc Ofﬁcet :
' _Dcpaxtmef"' 'fﬁSmence & Technology
Chetlat 682 554 Lo

S. The Jumol |Smentlﬁc Ofﬁcer
N Depaltmem of %mence & Technology
Agam 682 557

“6. Dnrectm of Panchayath ‘
" Department ofPanchayath . |
Kan]alhl 682 555. ' | Respondents
(By Advocate M1 S Radhaknshnan forR1,4,5 & 6)

()A SYR013

26.

1
Sal amvapu;a {1llan e
L kshadweep =

2. K /\7ha1 oy
' S/O %aycd Buhdn
Kw 1yath1vod‘ Klltan

Applicants

Versus




: -l\ 1ledlll

shadweep

Lol 3
Umun 1 ex i Lzakshadweep

§ub )lVlSlO!’lal ()fhc
Kiltan lslcmd Umon:’ :
Kl]ldn '

‘ Di rector,

Services, .
Ul ()I"L "jadwecp, Kavalattl

(By Advoccuc Ml % Radhaknshnan)

27.

wo .

0.

/\ttdlada Ié

QA'344/2013,;"_ g

© Kassim- A

Sto. Aual\oya p.p .‘ _
/\lwathal at I()Ll§c, Andrott

| JﬂlaluddmN -

mada .I Iou%e /\ndlott

Mohammed Ild%san CE

- S/o! Kunhlkoya SVp

k dayakkal House Andrott.

Mohammcd Rafeek C.K
S/o.Koya K. C
(,hcnya Kakkanal House, Andrott

I\/ ohgmmcd Kamaluddm M.K

S/o thhabuddm Pookoya T hangal

Nooml H assan A
S/o. Ndllayakoya U K
House, Andlott

B R S P ot
S By s,

y. of Lakshadweep

Respohdents



~No

(O8]

(OS]

49

ol"LakshadWeép, Kavaram —~ 682 555

Dncctoz oI Panchayats -
Dcpaxtmcm of Panchayats

Adnministration of the Union Territory

ofL kshadweep, Kavar alu — 682 555

Dcpanmcm ofHecthty

Union Icmloxy of l.akshadweep
Kavarathi+ ()252 555

'\/llldg,(i (Dw_acp); Panchayat

'”6%2 552

) :Kad‘h;’a,lo;llshnan )

/\y%hommc\ GG
D/ol amsa, l~ achetta House, Agathi

B ecfa t;h_ u m-ma z:lj?;';\/" ' _

D/o: K asmi-I<oya; Puthanveed House, Agathi
; . Lol Ty ;

Applicants

Respondents



9.

10.

By S e v e '
e S

- BO

S/o: Kasmi- (oin P
Poovmoda House Agathl

Ku‘nnath'\.lam House Agathl

Nazer K
S/o.Kidave = '
Kunnikathiyapada House, Agathi

Showkathali M
Slo.Unmmer B
l‘\'/i al{ayachbda; House, Agathi

Saycd \/loh nmed K
: use -Agathl :
Naseu%‘PA T

S/o Muthahfl(
1 §1._1,hal.d._c_1_l touse, Agathi ,

AbooBacker N.M
S/o /\de_Jl Rahman T

iS/o Mohammed Koya
1<cxl<l<qda Ilousc ‘Agathi

/\/hal C i
S/o Mohammed Koya T.P
( halhkkad llouse A;Dathl




26.

27.

30.

31.

| \/luhdmmcd Koya*B"

S/o KO)’d S '
Blyalhablyoda Ilousc Aoathl

Nafeesa M. K
D/o.Abdulla Koya K
N]()()lhﬂlﬂkd;kd,(;j& _Iousg, Agathi

Koyﬁ P
S/o. Kunhxl 0\/1 '
l’ondmodd llouse /\galhl ,

Kasmlkoya K l
S0, /\bbobacken Koya -

K amalmalmlyoda Puthiya Illam, Agathl

/\boobackm U P
S/o Al Mohammed
Uppathoda H()use /\gathl

1"1‘“1‘5{‘5‘{&1‘1{{71 M
1D/o.Attakoya .
l\/lamvclm chwoda Ilouse,_ Agathi



34.

37.

38.

40.

41.

43.

~ Sameer

52

'Igia___c‘lap;upa‘gl} i, Agathi

S/o. \/huced. 4
f\/ umhmlhm

baycd Mohammcd [
S/o.Kalid P .
l llallousc /\gathl

Naseeii I‘P L
S/o.Muthalif
Ihekku uhlya Ham, Agathl

Ubdld U »
:b/oﬁ.,l lamza U - o
Um_mme_rodachetta House, Agathi

Sycd '\/lohammcd K T
S/o /\boo Sdla F
(hil nyodal ouse, Agathi

dPp
‘ M@hammed
nd’d-lam House, Agathi

_ S0 :alhahulla ;

Blyaqlwablyoda Housc Agathi

HaJalomma T P |
D/o,/\bdul kadetkoya P. C

R N e U



.44,

45.

46.

Ko'odam House Agathl

47, Showkathall
S/o;late Auakoya
Sallamyoda Hou;e Agathl

48, lesamudheen v, K
Sto. llam/a g} (€ (L ale)
Vdddk KCC]d lllam Agathx

stration .:f,the Union Territory
ak: had’wdep, Kavaratti — 682 555

partment 0 Agrlculture

iUmon ;';Fcn rllmy of akshadweep, Kavarathi

Applicants



Respondents

I Ummci I“afdokahaﬂ
S/o.Aboosala '
Malxkakal HOuse Amlnu

2. P. A Saycc all
Sk llam/akoya
Puthnya Asharoda House Amm1

A

;‘,'!.

3. Rah‘math Beegam' S
D/o /\hamed ' Malikakal House, Amini

4, Ahamedkoya
S/o Koyakldavu Suramb1 House, Amini

5. lelyabx p: (, "
D/o /\nthukoya Palllyachetta House, Amini

Applicants

- ?%.";Vefsus

L. lhe Admmnstnatou ‘
IAdmlm’ i ‘tlon ofthe Umon Territory
of Lakshai




d represented by its
ficer -,682,555

(By Ady ate:: M1 j,a"dhjﬁék.rvis:hnan)

D/o Kunh1kunh1 ’
Pallleham H<)use Kavaratu Island

" Respondents



9.
D/o Vallya Abdwahlm;,n
gVadald(umelaichadam Kavarattl Island
Il

12. Béefathumma B
'D/o Aboobackex .
-Beexamthoda Kavaram Island

3. Rahmath Bcc‘gu};m PP
D/o.Attal K.P.
Pochaxachepula Kavaratti Island

14. Mleanath
D/o Miithu /\ynapura
Kuthap.p pepma Kavaratt1 Island.

1.

2. .
f the Union Territory
(Secretanat)

3.

(By Advocate I\/h R’g{d}iakrishnan )

Applicants

Respondents



Attakoya Rt
Nio¥ Muthukoya;- . ;
Surambi Hous}_ “Amini

Anwar Hussam

D/o.Essa .o S
Koltapura House Amml
Sd_]ltha Beeng :
P/o Sayeed. Abdulla Koya
Be 1..]"Iouse Amlm o

Hdmeedathbx ,
Dio; Shaikoya
Monakkallachetta House Amini

l’i"as’saihar' ,
S/o Mohammed
/\llmmcchelta House Amini

'Hétféi‘}jlo_;se,}Amini.
B Gangesh)

: Versﬁs

lhc Admmlstrator -

Admnmsuatnon of the Union Territory
oi L akshadweep, Kavaratti — 682 555

Dgxecton o[ Panchayats

Umon Temto bF Lakshadweep
Kavarathi 1cpxesented by
Director: of'l;'dqc_atlon — 682 555

Applicants



_Mohapulakkgd Hous

AbdulvHassan
S/o. Atlakoya _
ﬁKanthatt Hou,

: Sayed Mohammed

'S/o ‘Aboosala’ - -
Karachetta House Andrott

Mohammed Hussam L
S/o Mohammed _
Bappathlyoda H=ouse Andrott

T he‘ Admmls/tyator y
Admm | tratlon Qf the Umon Territory

Respondents

Applicants

Respondents



2.
3. IIassan e
S/o. Attakoya i :
'Kunjanattlchctt‘a:l; Andrott
4, Yousaf

Slo.Pookoya . :
Puthlya Eddlyakkal House Amini.

A _,on ofthe Union Territory
kshadweep, Kavarattl - 682 555

Applicants

Respondents



Mansoor All'
S/o, Muthukoya
'Pemamvelnpurd House Andrott

Mohammed -Féisal

S/0.Siddeeque..
Makkct Ilouse‘ Andlott

Versps

Jhc Admmlstx dtOI‘
Admlnlstxatlon of the Union Territory
ofl akshadweep, Kavarattl - 682 555

L)cpammm ofAmmal Husbandry

'Vlllage (Dweep) Pan‘,hayat
Androtl Island 1cptesented by its
} xecutlve Ofﬁcer = 682 554

Applicants

Respondents



®

&l

lhekkputhlya Veed \ge

4. K P Homzakoya R
S/o.Aboobacker . .
Kamalmalmxyoda Puthlya Illam House, Agatti.
5. K.Showkathali -
S/o Sydubukhdn ,
Kondm’__ e a HQuse Agam

6. B Shaxafudhcen’
S/o; Ummer Ella " i~
Beeyaku ;i‘;yoda House Agatti

7. V K Mohammed Mukthar .
S/0.Abdulla Koya _
Vadakk Kunnmamel House Agatti

8. Abdul {ahlman‘:.

Appl icants

Kavaram

4. Vlllagc (I.’
Agattl ISlfI,
= XCCUUVC'O ﬁcex

682 553 : Respond'ents



Applicant

VC!SUS

1. 1 he Admlmstl at01 ‘
/\dmmlstratlon ofthe Umon Territory

ofL akshadweep, Kavalathl 682 555.

2. . The' Dlreclox (Semces)
/\dmmlstmtlon of the Union Territory
of L akshadweep (Sec; etarlat)
Kavaraul = 687 555

3. Dcpartmem Qngrlculture
Bnion Iemtory of Lakshadweep,
Kava’rathl, 682:555. "
Reprc%emed by ifs Dnector Respondents

'._11

(By Adilf'd_c ”e Ml S Radha mshnan)

e to

Lo
L. ZMUthko'y'a

$lo. Shanko)/a i
Kakkanal House, 'Andlott

Applicants
Gangesh)

b ‘Versus



4, ‘V1llage (Dweep) Panchayat
“Andrott: Island’ replesemed by its .
E xccutlve Ofﬁcer-— 682 554 Respondents
(By Ad.yg_c.a,t@: MxS Radh;akljlshnan )

38, QA 3562013

. Ilajalommabl
D/Q Koya Kldaye M s

'J

Applicants

(By Advocate Ml K B Gangesh)

VCISUS

I

3. 'V1llage (Dweep) Panchayat
Kalpeni Island 1epxcsented by its -
E XCCUUVC @f 10@1 682 552 Respondents




10.

13.

Kun lpuvak adal H

/\bdul L atheei
S/o.Pallath Kunh1 Koya
Ncnempappqdasil-louse,. ‘Kalpeni

it

M K Khalee O
S/o Ham/a qua



®

14.

15.

16.

17.

18.

Dlrectm of P; nchayats

S/o Koyamma' 3
Mamlyenam H_ouse Kalpem

weep, Kavarathi — 682 555

I
Repr senteii y.'lts Dlrector

Departmentz?f Ranchayats
Administration of the Union Territory
ofl akshadweep, Kavarattl

Applicants



©6

Abdul. Lanheefi"'f R {
Keela Vlllattom Amm sland
Lakshadweep S .

(By Ms. Shdhna Kallhlkeyan)

V-ersus iy
X it .'.

L i
1. V4llage (Dweep) Panchayath
' Aifini; Island: :
Répresented' by the Chéur Person
682 552 o

b
H

Pih

2. Secretary P
Department of Panchayath Kavarathi

3. 'Dlrector :
L mployment and Tlammg
Unior Terr 1toxy of Lakshadweep
Kavarath] :

crit of Panchayath
682555

Respondents

Applicant

Respondents

Applicant



Respondents

42. OA 362/2013

Rabeehathiulla B. P aged 35 years
S/o. Mohammed Koya TN, ;
Labourer, Klltan Resndmg at Vahyapura House,

Kiltan, Island SRR Applicant

(By Advocate': %t‘x P y iiMohanan)

R Versus
|, ‘The Administaor, -

_,UF ofLakshadweep, i
Kavaratti- 682 555,
Llec}ncal [)1V151on Kavarathy

2. .Dlrector ol" Panchayat

Respondents

Applicant

Versus



4,
; Respondents
[By Advocate Sn S Radhakrlshnan (R1- 3)]
44. ()A 364/2013 o
Abdul Qublsh 'S/o. Samul Abld P., aged 27 years,
Malikakal, Kiltan, U.T ofLakshadweep, working as
Casual Labourer, (: eJStock Inspectors Trained Labour),
Animal Husbandiy{j pa.rtment U.T. ofLakahadweep,
Kavaxathl ' ; . Applicant
(By A
I
2.
3. wsbandry, N
ép, K varathn 682 555. .
Respondents

45. OA No 36(1/2013

1. Mohammed ’l\ a51m _



Applicants
(By Advocate Mr, KB: Gangesh)
'.""Ver‘sli‘s:-' S

1. The Admmlstrator
/\dmnmstnatllon ‘of the Union Territory
oi [ akshadwcep, Kavarathl 682 555.

'!.~
{

2. The Dlrectox ofPanchayats
'Department 0 Pgnchayats

_ weep _ )eveIOpment Corporation Ltd.,
PorLContIol Tower, Andrott — 682 554
Represemed by its Ofﬁcer in charge.

4. - Dnectorate of At & Culture
/\dmnmstxaﬂ@n ofthe Union Territory
of l akshadweep Kava1att1 - 682 5535.

Respondents




R 2 A e B ropr R o
PR it

o

iPanchanal I-Io ..se” Andfott

6. Khalr agcd 32 years S/o Muthu,
' Puleenakeel Ilouse Kavarattl

7. /\bdulban aged 34 years S/o. Hamza Koy,
Monak,kalHouse Amlm

8. fSayed Koya aged 44 years S/o. Pookoya,
Meelachen House? Amml . Applicants

[ ety

; I
I o
|

1. l hc /\dmlnlstxatm
Admmnstxatnon ofthe U‘mon Territory of Lakshadweep,
Kavaram 682 555 1

I

|
4, Vlllage (DWeep) Panchayat Andrott Island,
rcpresented by us Executlve Officer — 682 554.

S. 'Vlllaga (Dween
Kavaratti‘Isian | epresented by its
Executive Offi ’682 555.

6. > L;.P'arllch]ayat
esen :ed by its
Respondents
(By A akrishnan)

47. OA'369/2013




10.

11.

13.

14.

15.

16.

'Pa"llnppu‘xa 15

Kunhl scethl

, S/o0. Nalla Koya,
drott.

ed 30 years, S/o. Pookoya

n A,aged 39 years, S/0. Yousuf,
A'n-d'r‘“ott

ears, S/0. Thang Koya,
¢ L .Hous’e Andrott.

' ?""",;Jaged 27 yeats, S/oi Kunhiseethi Koya,
ndrott,



18.
19.
Applicants
| Versus
1. lhe Admmlsu at01
./\dmlmstratlon of the Umon Territory of Lakshadweep,
Kavaratti- 682 5‘55 g
2. .Dlrectm of‘Pang:hayats
Department of Panchayiats,
/\dmmvlqtrcumn oflhe Umon Territory of Lakshadweep, -
Respondents

. i ./o. Koyamma,
Kavarattl

..‘”

Samablyod"' lHouse 'Kavarattl




73

)

1 3¢ Eﬁyears, D/o. Kasmi,
ratti.

8. Rdmla:
' Mutl’ i

ears, S/o. Abdul Khader,
atti. Applicants

9.

Versus

I. T hc /\dmlmsu 4101
; /\dmnmsUauon oflhc UUnion Felrltory odekshadwcep,
Kavaratti- 682 555

2. Dll(.(.l()l ol Panchdyats
Dcpallmcm ()fl’anchaydts
/\dmmlsuall@n ‘of the Union Territory of Lakshadweep,

'Um()n l e

; hadweep, Kavax athl
chl cscntcd

: ts Dlrcuon 682 555.

lep;escmed by its
l,x;;uuvc .O_Ill(,;‘r ~ 682 555.

Respondents

35:)/36118 S/o Kunhikunhi,
P alllcham lIou%c Kavalatu

2.

3. 51 3_4 years, D/o Kunhi Koya,
'xattl

4. 36 ycars, S/o Muthu Koya,



; 3 year‘%; D/o Ali,

5.
Fti.‘
6.
7.
Applicants
(By /\dvocdtc Sn K B (Jdl’ls(ﬁ:h) Ft‘
Versus
I The Admin ': ", ,
Administr ati the
'Umon Tert l akshadweep, Kavaratti.
2. Dcpcu umn ':ﬂ_'iiil'iﬁl 1-iusband1'y,
Union Terr of Lakshadweep, Kavaratti
repr cscmeq by its D’irec{o[‘.
3. DllC(.l()l of Panchayats
Dcpaltmcm of Panchayats,
Administrationof the "
Union lcmtoxyo! Lakshadweep,
l\dledm
4, 'vl ldge ¢ (Dweep) Panchayat,
Kav | tepresented by its
L Respondents
50. () A No. 372/2013
amaludhcm 9/0 /\bdulia U.C.
Applicant

¢ :‘io‘h Territory
‘_ava-n:‘athi - 682 555.
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of Lakshadweep (Secret‘ariaf),
Kavaratti — 682 555.

Department of Weights & Measurers

Union Territory of Lakshadweep,

Kavarathi — 682 555.

Represented by its Director. Respondents

(By Advocate M. S. Radhakrishnan)

51.

0A 373/2013

Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.

M.M. Mohammed qu)al, aged 37 years, | :
S/o Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)

I

Versus

The Administrator,
Administration of the -

Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayats, .
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,-682555

“Department of Science & Technology,
~Union Territory of Lakshadweep, Kavaratti

represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554.

Village (Dweep) Panchayat,
Androth Island represented by its
Executive Officer-682 554. Respondents

(By-Advocate: Sri S. Radhakrishnan)



52.

O.A No. 380/2013

Nasar P. Muhammed Nasar

S/o. Nallakoya,

Puthiyath House, Androth Island

Union Territory of l.akshadweep — 682 551, Applicant

(By Advocate Mr. E.C. Bineesh)

Versus

The Admiristrator, _
Union Territory of Lakshadweep,

“Kavarathi Island — 682 555.

The Director (Services)

Administration of the Union Territory

of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island — 682 555.

Director of Panchayats
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

The Director

Agricultural Department

Union Territory of Lakshadweep
Kavaratti Island - 682 555.

Plant Protection Officer

Office of the Plant Protection Officer

Androth, Union Territory of

LLakshadweep = 682 557. : Respondents

(By Advocate Mr. S. Radhakrishnan)

33.

I

OA 381/2013

B. Saidali, S/0 late Mohammed Koya

~ Palliyachetta, Bandayam House,

Agatti Island, Union Territory of Lakshadweep.

K. Muhammed Rafeek, aged 42 years,

S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti Island,
Union Territory 6f Lakshadweep.

K.G. Jamaluddin, Aged 40 yeaf's,
S/o late Umimer, Mariyathoda Kandawargothi House,
Agatti Island, Union Territory of Lakshadweep.

|

i



4.

77

T.K. Sarommabi, Aged 36 years, D/o late Kunhikoya
Keelaillam Thekkeelapura House, Agatti Island,
Union Territory of Lakshadweep.

(By Advocate: Sri N. Anilkumar)

(OS]

! ~ Versus

The Administrator,
Union Territory of Lakshadweep, Kavaratti.

The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.

The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island,

Union Territory of Lakshadweep.

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

54. OA 384/2013

I

Ishaque A.C., aged 35, S/o. Junies T.,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

Abdul Rasak K.C., aged 37,

S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.

. Applicants

Respondents



Noorulla S. M ; aged 39, S/o. Late P.S. Kunhimon,

Bus Cleaner, District Panchayat, Kiltan,
Residing at Siélfe Manzil, Kiltan Island,
UT of Lakshadweep. Applicants

(By Advocate: Sri P.V. Mohanan)

1.

The Administrator,

Versus

UT of [Lakshadweep,
Kavaratti-682 555.

Director of Panchayat,
Department of Panchayat,
Administration of UT ofLakshadweep,
Kavaratti - 682 555.

Chief Executive O'Fﬁcel‘, : 4
District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakrishnan)

S5S.

1.

OA 386/2013

Jahathali P.P., aged 33 years, S/o. B.C. Uduman,
Puthiyapura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

A. Ismail, aged 45 years, S/o. Eassa, Andrati Yoada,
Amini Island; Union Territory of Lakshadweep, Pin — 682 552.

Khalid Unnvalibn, aged 40 years, S/0. Mohammed Puthunﬂamachetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.

Moosa Peéchaﬁdalﬁ; aged 38 years, S/o. Abdul Khader,
Mannathachetta, Amini [sland, Union Territory of [.akshadweep,
Pin - 682 552.

Amanulla A. M., aged 33 years, S/o. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

Khalid A.P. aged 35 years, S/o. Alimohammed, Aliyachetta,
Amini | sland ‘Union Ter ritory ofLakshadwcep, Pin - 682 55.

Jafeerulla }->.(,,,faged 25 years, S/o. Kidave Na‘duvatta Chetta,
Amini Island, Union Tetritory of Lakshadweep, Pin — 682 552.



10.

12.

79

Abdul Salam A, dged 38 years, S/o. Khader Thottanada,
Aminipura, Amini Island, Union Tertitory of Lakshadweep,
Pin — 682 552- -

Noorul IIassan K.K., aged 38 years, S/0. Abusala Kochu Kannada,
Kallakakkat, Aniini Island Union Territory of Lakshadweep,
Pin — 682 552

Jalal B.M. aged 31 years, S/o. Khader T., Bahija Manzil,
lhattanoda Amini Island, Union Terrltory of Lakshadweep,
Pin - 682 552

ol o
Najeeb A., aged 31, S/o. Kidavu T.C.,
Ayeshera, Amini Island, Union Territory of -
L akshadwcep, Pin — 682 552.

Nafteesath U f, aged 35 ye‘ars, D/o. Eassa Kottappura,
Unnam, Amini Island, Union Territory of Lakshadweep,

Pin — 682 552. » Applicants.

(By Advocate: Sri Shiraz Bhl_a\'/va‘ V.S.)

(V8]

Versus
The Union "l‘el'l‘itoi'y of Lakshadweep,
Kavarathi — 682 555,

represented by its Administrator.

The Director of Panchayaths,

~ Department of Panchayaths,

Administration of the Union Territory ofLakshadweep,
Kavarathi — 682 555.

The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union- Femtoxy of L akshadweep, Pin — 682 555.

The Village (chep) Panchayath, Am1m Island,
Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. ' Respondents

(By Advocate: Sri S| Radhakrishnan)

56.

1.

2.

OA 388/2013

P.P. Amanulla, aged 38 years, S/o. Sayed
Mohammed P.K., Puthiya Pandaram, Kiltan.

Mubaraka Béﬂu, aged 27 years, D/o. Ibrahim,
C. Lavanakkal House, Andrott.



3.

- wey’ 5 o

g0

K. Sajeedkha;n, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amiri. Applicants

(By Advocate: Sri K.B. Gangesh)

l.

Versus

The Admml%u atox

Admlmstratlon of the Union Territory of Lakshadwcep,
Kavaratti — 682 555.

Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department of Animal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its
Director — 682 555.

Assistant Sett’lemf‘:ﬂ‘t Ofﬁcer’,
Amini Island - 682 554.

Village (Dwe‘é‘b) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

Village (Dweép) Panchayat, Amini Island,
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

57.

l.

0OA 390/2013‘5

C.N. /\bdul Hakecm aged 38 years, S/o. Koyd
Cherlyanndll 1 House, Kalpeni.

K.I. Cheriyakoya K.C., aged 48 years, S/o. Pookoya
Karupathaillam House, Kalpem

K.K.Sadique Ali, aged 44 years, S/0. Mohammed C.P.,
Konhankakkada House,Kalpeni.

C.N. Habusdbi; a&,ed 50 years, D/o. Attdkoya,
Cherlyannallal House, Kalpeni.

Hameedabi, g-ged 41 years, D/o. Ramalan,



10.

15.

16.

17.

18.

19.

20.

21.

g1
Pakkath House, Kal'p‘er"li.'

A.T. Shee’mab‘i, 42 years, D/o. Hamzakoya,
Athanam Thottam House, Kalpeni.

A.K. Muthubi, aged 53 years, D/o. Cheriyakoya,
Alikakkada House, Kalpeni.

K.K. Habusabi, aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam Fouse, Kalpeni.

Bainbathi, aged 43 years; D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/o. Mohammed AK,
Manjiyanam House,Kalpeni. ‘

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

Humairath P.:', .aged_ 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

C.0. Balkees, aged 53 years, D/o. Yussaf K.V,
Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 yeaﬂrs, S/0. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul Laffar,.aged 38 jIears, S/o. Aboobacker,
Kuttiyachada House, Kalpeni.

M. Anwal',ag:éd 37 years, S/o. M.P. Khader,
Maral House; Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,

Mayamkakkepura Flouse, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K.,
Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

Thangakoya,iﬁjﬁ_gged 33 years, S/o. Chariyakoya E.,
Koliyala House, Kavaratti.

Hussain Ali, éged 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.
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28.
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34.
35.
36.

37.
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.years, S/o. Hasan T.P.,

Jaffer, _'aged
Kaladi I—Iouséf;?-__l(avaratti.

Basheer, agecéi‘l 36 years, S/o. Mohammed P.,
Kunninamel House, Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunniname! House, Kavaratti.

Ra.hmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi, agéd 33 years, D/o. Alj,
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
FFathima Manzil, Kavaratti.

Lilar, aged 28 years, S/o. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

Noorul Ameéii, aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

Abdul Rasheed, aged 23 years, S/o0. Hasainar,
Umbiyapura House, Kavaratti. ’

Hussain B., éged 43 years, S/o. Kunhi Kunhi P.,
Biranthoda House, Kavaratti.

Mohammed’ail’i T.P., aged 35 years,
S/o. Aboobacker K.K., Thekkilapura House, Kavaratti.

Sajid Khan, aged 39 years, S/o. Sayed Koya,
Edanilam I'-Iotf;,se, Kavaratti.

Jassin C., aged 33 years, S/o. Ali K.P.,
Chonam House, Kavaratti.

Mohammed Rafi, aged 37 years, S/o. Hamzath Haji A.P.,

Molokepura House, Kavaratti.
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Mohammed $haffee P.A., aged 35 years, S/o. Kuji Seedi Koya,
Puthiya Aliké‘m Armini.

Abdul Raheem aged 34 years, S/0. Abdu Rahiman,

~Aynepura Housc Kavarattl

Mushin, aged‘;39 y‘ea‘rs, S/0. Nallakoya,
Kuttithayapura House, Kavaratti.

Akbar T.P., aﬂ‘g‘i‘ed 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

Faizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti.

Najumudeen 'P., aged 36 years, S/o. Shamsul Noor,
Pallicaham I—Ib‘u’%’e Kavaratti

Shihab, aged 35 years, S/o. Kunhlmoldeen Mullapura House,
Kavaratti.

Amén, aged 37 years, S/0. Aboobacker, Kaladi House,
Kavaratti.

Raheem A., z{gcd 30 years, S/o. Khader, Agam House,
Kavaratti. ‘

1’*’ir_ozkhan, ag’éd 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul Hashim M.1., aged 33 years, S/o. Attakoya,
Mukriya Illam House, Kavaratti.

Kadishﬁ’a, aged 44 years, D/o. Ukkas,
Umbiyapura House, Kavaratti. ’

C.P. Abdul Razak, aged 42 years, S/0. Mohammed,
Char_nayathagy‘ra House, Kavaratti.

K. Abdul Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

C.P. Réhcem, aged 31 years, S/o. Hameed,
Chandipura House, Kavaratti.

M."I".l’.':'I—labe“éb Rahman, aged 43 years, S/o. Khalid,
Melathiruvathapura House, Kavaratti.
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61.

62.

63.

64.
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66.

67.

08.

69.

Moomihath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

Halima, agedh35 years, D/o. Koyamma,
T haleekepura House, Kavaratti.

Sayed Abdul Rdheem aged 46 years, S/o. Haji Sayed Shaikoya,

Ummaxmanooda House, Kavaratti.

Abdul Rcheem aged 30 years, S/o. Hamzath
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti.

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

Seethi”Koya,féged 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

Mariyommabi, aged 36 years, D/o. Mohammed, -
Kattikulam House, Kavaratti.

Mohammed éha‘ﬁ, aged 33 years, S/o. Ahammed Haji,
Pakichipura House, Kavaratti,

Mube_'éha., agéd 23 years, D/o. Sayed Poo,
Neliyampura;House, Kavaratti,

Salmé;éged 22 years, D/o. Cheriyakoya,

Vadakila pura House, Kavaratti.

Muhanﬁmed,égedSZ years, S/o. Atfakoya,
Vadkilapura, Kavaratti.

Sairabanu P.E., aged 31 years, D/o. Sayed Shaik Koya,
Madal House, Amini.

Mohammed Ali P.M., aged 27 years, S/o. Hamza,
Pul‘h‘iya Man?';il Amini.

Chc,nyakoya ag;ed 41 years, S/o. Abdul Khader,
Pandalam I*Iousc Amini.
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77.

78.

79.

80.

gl.

82.

83.

84.

35.
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Cheriyakoya M.C., aged 32 years, S/o. Hameed,

- Melaclietaa I4}puse_,.1(ad1nath. '

.Shafee:i/.P.v, éged 39 years, S/0. smail,

- Vadakkilapura House, Kadmath.

Fazeerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 yearé,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

Muthubi A.K., aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,
Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, D/o. Koyamma A,
Mayyampokkada House, Androth.

Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

FFathimath Suihara., aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth, ‘

Nusaiba A, aged 45 yéars, D/o. Yousaf M.P.,
Achammada House, Androth.

Khaulafh I.., aged 38 years, D/o. Nallakoya T.,
Lavan&jskal House, Androth.

Balha';i;., age:d 37 years, D/o. Pookunhikoya,

Thailath House, Androth.

Rahamth P., aged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.
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86. Naseelaf‘Banu M.K., aged 40 years, D/o. Kunhi Koya,
Moolakad House,Androth.

87. Kadees' mmab1 L., aged 40 years, D/o Seeth1M
Lavana al House Androth

g8. Saxommabl T aged 43 years, D/o. Aboobaeker
T hachely House Androth.

89. Mullapoo MK, aged 39 years, D/o. Koya,
~ Maidandurakatt House, Androth.

90. Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal House, Androth. '

91. Aysummabl T., aged 45 years, D/o. Muthukoya K.P.,
Thachery House Androth.

92. Habeebath A, aged 42 years, D/o. Muthukoya K.K.,
Ayinammada House, Androth.

93.  Muthubi P.M?.,‘aged 42 yeés, D/o. Yakoob,
Puthammadam House, Androth.

94. Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth.

95. Hameedath M., aged 43 years, D/o. Siddiqu M.K.,
Makket House Androth.

96. Saﬂyab‘x M., aged 39 years, D/o. Nallakoya M.,

Mathlb‘l;,._r:,ﬁa"ouse, Androth.

97. Rahil M, aged 39 years, D/o. Nallakoya,
Mathil"}lk'—-‘louse, Androth.

98. Hussain PP, aged 45 years, S/o. Aboo Sala,
Poovinapura House, Androth.

99.  Attakoya, aged 56 years, S/o. Asainar K.,
Attalada_ House, Androth.

100. Hussamn L.K ‘aged 48 years, S/o. Seethikoya,
Edaya 1House Androth.

101. Sayeed Mohammd Koya-L., aged 54 years, S/o. Kader P.,
Lavanakkal House Androth



102.

103.

104.

105.

106.
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Husseﬁ‘;ﬁ K., aged 50 years, S/0. Sayeed Bhkari T.M.,
Kunn hadafﬁouse, Androth.

Ismail; aged 40 years, S/o. Lava Burhikage Moosa,
Kunfnumangc-;"_;l*louse, Androth. ~

SUbaidaBi, a{;ed 37 years, D/o. K.K. Sayedmohamimed,
Pathada House, Androth.

Pookunhi, aged 31 years, S/o. Saye Mohammed,
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years,
S/o. Kidave, Moodampura House, Androth. - Applicants

(By Advocate: Sri KB Gangesh)

Versus

The Adminis:t’.rato'r‘,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555. '

Director of P%anchayéits, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

:‘Depa‘r’t‘ment of Labour and Employment,

inistration of the Union Territory of Lakshadweep,
Kavaratti — 682 555. '

Department of Education, Administration of the Union Territory

of Lakshadw’e‘ep, Kavaratti, represented by its Director — 682 555.

Depart;ﬁent 6fiAg‘riculture, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

Department of Women and Child Development,
inistration of the Union Territory of Lakshadweep,
i, represented by its Director — 682 553.

! " 7 . . o o . . .
Depditiment of Fisheries, Administration of the Union Territory of

~ Lakshac ‘we‘ep;;ééKavaratti, represented by its-Director — 682 555.

®

Department of Animal Husbandry, Administration of the Union
Territory of Lakshadweep, Kavaratti,
represented by its Director-682555.
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9. Lakshadweep Khad1 and Village Industries Board,
Kavarattl represented by its Chairman ~ 682 555.
10. Revenue Sub D1v1s10nal Officer, Kavaratti Island — 682 555
I1.  Sub Dmsmnal Officer, Amml Island — 682 554.
12. Assgs_tg ngmeer LPWD Sub Division, Andrott Island-682 553.
13. 1 akshéi‘-:} eep District Panchayat, District Panchayat (HQ),
Kavaratti, o
represented by its Chief Executive Officer — 682 555.
14.  Village (Dweep) Panchayat Kalpem Island, reprc%ented by its’
~ Executive Ofﬁcer - 682 551,
5. Village (Dweep) Pdnchayat Kavarattl Island, represented by its
Executive Ofﬂcer - 682 558,
16.  Village (Dweep) Panchdyat Amini Island,
1epresented by its Exccutive Officer — 682 554.
17. Vxlldge (Dweep) Panchayat,
Island, represented by its
Ofﬂcer - 682 553.
8. Village (Dweep) Panchayat,

Androth'Island, represented by its
E XCCUl]VC Officer — 682 552. Respondents

[By Advocate: Sri S Radhakrishnan (R1-8 & 10—18)]

S8.

l.

0A 392/20,_133

Hussam,:S/o Aboosala,
mappada (Keorichukakada) House,
esently working as Cleaner,
pit?eil-l"‘,_ Agatti.

Shukoor. S/6 late Kidave,
Pakrumupanoda House, Agathi,

Presemly workmg as Cleaner,
RGS Hospltal Agatti.

Latheef, S/o Attakoya
(alk@ndlyoda House, Agathi,
Presently wf(:)'frkin‘g' as Cleaner,
RGS: Hospital, Agatti.
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11

12,

13.
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Ilamcedath D/o Koyassan
Aynepara House Agathi,

Presently wolgkimg asCleaner,
RGS Hospital, Agatti.

ise, Agathl,

Hajara, D/o late Hyder,
Beepapada House, ‘Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Sheemabi, D/o late Shamsuddeen,

. Beepapada House, Agathi,
“ Presently working as Cleaner,

RGS H‘ospital,ﬂ Agatti.

- Abida, D/oIIamecd

Al

Mak] _iysachoda House, Agathi,
Plesen’t ly working as Cleaner,

‘RGS Iflospltal Agatti:

Sulaikla, D/o Mohamed,
Koylam HHouse, Agathi,
Presently working as Cleaner,
RGS Ho_spital, Agatti.

Sulalman S/o Ham7a

Kalamt thlyoda House, Agathi,
workmg, as Cleaner,
;pita'l_,, Agatti.

ahary od VL..S/o Koyassan,
/\mpcxpally IIouse Agathi,
Plesently workmg as Cleaner,
RGS Hospltal Agattl

Salfulla S/o Abdurahiman,

'Manyathoda Housc Agathl
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14, IS/O Ummer,
Bi House, Agathi,
Pr ing as Dhobi,
R Agatti.
1s. I1a, S/oKhalid,

Kandai)ar Gothi House, Agathi,
Plesently workmg as Cleaner, -
RGS E Iosp;tal ,Agatti. Applicants

(By Advocatej Sri R.'Raxnadas)
- Versus

1. The Admmlstrator
: ion Iemtory of Lakshadweep,

3. ;The Medlcal Officer in charge,
Comi‘ mty Health Centre, Agatti Island, .
'emtory of L akshadweep 682553 Respondents

(By Advo ri S Radha mshnan (R1&3))
59.
! ’ oya; aged 44 years
S/o Chekireyammakada House
a Skllled Labourer,
Office _)the ‘Assistant Engineer Electrical,
Lcctucal Sub Division, Kadamat.
2. :Eéfy-'IUd'd‘e‘en aged 41 years,
ed Madkmachetta Kattlpura House,
3. ged 31 years, S/o late Nallakoya
x Ku ouse, Kadamat, Skilled Labourer,
Of; ssistant Engineer Electrical,
Ele Division; Kadamat.
4. B ’;‘{__';dti_l'.fl_a;,_..aged 42 years, So Hameed Melachetta,



Si

ouse, Kadamat, Skilled Labourer,
ssistant Engineer Electrical,
ivision, Kadamat.

K Oya, aged 41 years, S/o late Hassa1na1

chlachcny House Kadamat, Skilled Labourer,

Office ofthe ‘Assistant Eng1nee1 Electrical, _
I:lev(,_anaIVSuhb__,vamon Kadamat. . : Applicants

(By Advocat;e:"S.ri. R Sreeraj)

I

The /\dmlmsu ator,
Umon lemtoxy of Lakshadweep,
Kdle 111,682555

The Duectox of Panchayat,

Department ofPanchayat

Administration of Union Territory of Lakshadweep, .
K'walam 682 555. :

The (,hlei Executlve Officer, District Panchayat
Kadamai-682° 556 '

The A'%“%rstant l:ngmeer, Electrical,

a ‘i:lled Labourer,
Animal-H ndry Unit,
' ry of Lakshadweep, Kalpeni-682 557

Utiion Temtoxy of Lakshadweep, Kalpeni-682 557
and ICSLdmg at Thithiyapada House, '
Kalpcm I%land 682 557.

M. IIydcx, 5/0 late M.K. Yousef, aged 43 years
workin as Casual LLabourer,




10.

Amml Husbfmdly Umt _
Union’ lemto;y oTLakshadweep, Kalpeni- 682 557
cll’ld 1es|dmgj dt Mdnchxyanam House,

an Jed Ibnu Jaffer, S/o K.P. Sayed, aged 44
kmg as Casual Labourer,

and. xesxd-mg it Kakatchlyoda House,
Kalpeni Island 682 557.

M.K. Nasccx b/o P.Cheriyakoya, aged 33 years
working as Casual Labourer,

Animal I u%bwndxy Unit,

Wnion l(mtmy of Lakshadweep, Kalpem 682 557
and residing atMalmikakkada House, . L
l\alpcm lbl__ll)d_ 682 557

M. Kalam S/o M C. Mu thukoya, ag,ed 34 yeals
working as (,clSlel Labourer, 4
/\mmall usbandly Unit,

: . bry of Lakshadweep, Kalpem -682 557
'i.ngl;m? Maral ‘House, - .
Ka‘lp i | sland 682 557

-x

K. K I\/ ohammed Rafeeque S/o V.K. Kojankoya, aged 45
yeais, woykmg as.Casual Labourer,

Animal Ilu°band1y Unit,

Union luntmy ofLakshadweep, Kalpem 682 557

and, IC 1( mg, a t Kandamkalam House, .

K.O. /\x.u] alam Slo P. Assainar, aged 39 years
wQr kmb as Lasual Labourer,

Animal llu%bcmdny Unit, ’

Umon luntmy of Lakshadweep, Kalpem 682 557
and lcsldmg, at Kakatchiyoda House,

Kdlpem lslc\nd 682 557.

haf a, S/o late Sayedmuhammedkoya, -
ears,” working as Casual Labourer,

USbul’ldly Unit,
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Union Territory of Lakshadweep, Kalpeni-682 557
and xesldmg at Pokka1 appada House

The Admlmstrator
Union Territory of Lakshadweep,
Kavaratti.-682555

The Director of Panchayat,
Department of Panchayat,

Union Territory of Lakshadweep,
Kavaxam 682555 '

The Chlef Executlve Ofﬁcer Dlstrnct Panehayat
Union * Iexrltory of Lakshadweep,
Kavatdm 682555

The Vetex‘lr}ail,‘){ Assistant Surgeon,
Village Dweep Panchayat, -

Kalpeni-682 557 .

(By Advocate': Sri S._Radhakrishnan)_

61.

OA 395/2()13 ‘

¢ ES/O Yusuf aged 40 years
lala House, Kadamat,
{;i,c;t Panchayat, Kadamat.

1S koor S/o Sayed Ali, aged 41 years,
Ukkayachetta House, Kadamat,
Bus, Dnve1 DlStI‘lCt Panchayat Kadamat.

M. Kha id, S/o‘ Nadeer, aged 43 years,
Madurakam House, Kadamat,

Helper, District Panchayat, Kadamat.

/\yoob1<'f1a11 'S/o Kunhikoya, aged 37 years,
(ecrtlp' Mdhal Ilouse Kadamat

Versus

Applicants

Respondents

Applicants



Depaftment :o fEPanchayat
Admlmsllatlon of Union Territory of Lakshadweep, -
Kavaratti- 682555

3. The Chief Executive Ofﬁcer District Panchayat, _
Kavaratti- 682555 Respondents

(By AdvocatC' Sri § Radhakrishnan)
02. OA 400/2013

! 'PP Sncu,ag,cd 44 years, S/lo M. Suban
Puthlya Pandaram House, Agatti Island,
Umon l(AlltOl)’ of Lakshadweep.

2. _Noushad Ali' aged 32 ﬂye-éls S/o U. Sabjan,
Keela'Saramma Pada House, Agatti Island,
Union l emtoxy of Lakshadweep.

3. ML Abdul Na’ser, aged 28 years, /o M. Abdul Rahiman,
 Jltom, Ilouse, Agatti Island,
iritory of Lakshadweep.

f:'.f:‘éged 30 years, S/o Kidave ,
ouse, Agatti Island,
r';y of Lakshadweep.

5. KC Abc ul;Sliukoon aged 38 years S/o Kasmi, -
Kar 1yamachctta House, Agatti Island,
Umon cmtmy of L akshadweep

6. M.P. Nuamuddm aged 27 years, S/oM Abusala,
MelapL 1 llouse Agatti ]sland,
' )l'y of Lakshadweep. Applicants

Anilkumar) .
Versus
T he '/\'d.mmlsu -ator,

"Union 1<,mtoxy of Lakshadweep,

KanldU.l 68255

2. T he Chai rpe_rson,
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Vill age (Dweep) I’anchaydt

~ Agatti Island, Union 1 emtmy of Lakshadweep 682553

The Employment Ofﬁcel Kavaratti,

- Union Territory of Lakshadweep 68255

The Director of Panchayat,
Department of Panchayat, Kavaratti,

Union Territory of Lakshadweep-682551.

The Chief” Executive Officer/Special Officer,

Village (Dweep) Panchayat,
Agatti Island, Union Territory 01 Lakshadweep 682553.

The Deputy Collector/ASQ, ,
Agatti-Island, Umon T emtory of Lak%hadweep 682553

(By Advocate: Sm S. Radhalmshnan)

63.

L

OA 404/2013

Nadirsha N.P., S/o.Nallakoya P.V., :

aged 31 years, Nenampappada (House), Kalpeni Island.
Union Territory of Lakshadweep,

Working as Casual Labourer in the

Department of Science & Technology- Kalpeni Dweep.

Affefudheen AK.,

S/o Cherikoya K, aged 30 years;

Akkara (House), Kalpeni Island.

Union Territory ot lLakshadweep,

Working as Casual Labourer in the

Department of Science & T echnology- :

Kalpeni Dweep. Applicants

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

I

Versus

The Administrator,
Union Territory of Lakshadweep, Kalpeni.

The Chairperson,
Village (Dweep) Panchayat, Kalpeni.

The Director of Panchayat,

‘Department of Panchayath, Kavaratti-682555.



4. The Director,
Department of Science & Technology
Kalpem

(By Advocate: Sri S. Radhakrlshnan (R1,3 & 4))

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Alj,

Skilled Labourer, Animal Husbandry Unit, Kiltan,
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)
Versus

1. The Administrator,

Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

3. The Veterinary A351stant Surgeon,
Office of the Veterinary Assistant Surgeon
(Animal Husbandry Unit),
Kiltan Island, Lakshadweep-682 557.

4. The Chairperson,
Village (Dweep) Panchayat,
Kiltan-682 557.

(By Advocate: Sri S. Radhakrishnan (R1-3))

65. OA 413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathlc Unit
Kiltann Dweep. :

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

Respondents

Applicant

Respondents

Applicant
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‘ 1. The Administrator
Union Territory of Lakshadweep,
Kavaratti-682555.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

3. Director of Panchayat, :
Department of Panchayath, Kavaratti- 682555.

4. Mission Director,
National Rural Health Mission, Kavaratti-6825585.

5. Medical Officer in Charge, : |
Primary Health Centre, Kiltan Island. - Respondents

(By Advocate: Sri S. Radhakrishnan (R1, 3 to 5))

66. OA 423/2013

. Abdul Kareem C., aged 42 years, S/o Subair P.P.
Chonam House, Agatti.

b

2. Ubaid V., aged 35 years, S/o Bamban,
Valiya lllam, Agatti.

3. Mohammed M., aged 40 years, S/o Basha A.P.,
Moothammada House Agatti.

4. Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/o Ahamed,
Uriyoda House, Agatti.

6. Umilla T.P., aged 54 years, D/o Khader,
- Thekkilappura House, Agatti.

7. Ummer C.K., aged 54 years, S/o Alif T.P.,
Chekkakkal House, Agatti.

8. Aboobacker P.K., aged 31 years, S/o Koyassan
Puthukotta House, Agatti.

9. Mohammed T.P., aged 39 years, S/o Hamza
Thoppumpadi House Agatti.
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10.  Saromma M., aged 39 years, D/o Hamza
Marxyathoda House, Agatti.

11. Ashraf A.K., aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

12.  Abdul Razzak R., aged 33 years, S/o Hamza U.,
'{oullammada House, Agatti.

13.  Shaffabi P.P. ag,ed 36 years, D/o' Hamza K.,
Puthiyapura lIouse Agatti.

(By Advocate: Mr. K.B. Gangesh‘:)‘ S
Versus
[ The Administrator;:
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

2. Director ofPanchayats
Department of Panchayats, -
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

3. Director of Education,:
Directorate of Education,
Administration of the Union Temtory of Lakshadweep,
Kavaratti-682555.

4. Village (Dweep) Panchayat,
Agatti Island represented by
its Lxcecutlve Ofﬁcer~682554

(By Advocate Srl S. {adhakrlshnan)

67. OQAd4 4&//2013

Aboosalih, S/o Rasheed Koya,
Padalapura, Kiltan Island.
Union Territory of Lakshadweep, Pin-682558.

(By Advocate: Sri Shabu Sreedharan)
Versus
I, Union Territory .of Lakshadweepv represehted

by the Administrator, -
Kavaratti Island. Pin- 682555.

Applicants

Respondents

Applicant
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2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555.

The Chairperson,

Village (Dweep) Panchayat,

Kiltan Island.

-Union Territory of Lakshadweep, Pin-682558.

(U]

4. The Fxecutive Officer,
Village (Dweep) Panchayat,
Kiltan Island.
_Union Territory of Lakshadweep, Pin-682558.

5. The Assistant Engineer,
Electrical Sub Division, Kiltan Island.
Union Territory of Lakshadweep
Pin-682558. . ‘ Respondents

(By Advocate: Sr1 S. Radhakrishnan (R1,2,4&95))

68. 0OA 453/2013

e Hameed K., $/0 Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan Island.

Union Territory of Lakshadweep.

Working as Casual labourer in

Lakshadweep Building Development Board, Kiltan.

2. Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

Hisminoor, S/o Mohammed, aged 38 years,
Pakkiyoda (H) Kiltan Island.,

Union Territory of Lakshadweep.

Working as Casual labourer in

Lakshadweep Building Development Board, Kiltan.

wo

4. Ponkutti, S/o Pookoya, aged 48 years,
- Surambiyoda (H) Kiltan Island,
Union Territory of iLakshadweep.
Working as Casual Labourerin
Lakshadweep Building Development Board, :
Kiltan. | Applicants



(By Advocate: Mr. Grashious Kuriakose, St.)

fo0"

(By Advocate: Ms. Daisy | Daniel)

w3

Versus

The Administrator,
Union Territory of Lakshadweep.

The Chairperson,
Village (Dweep) Panchayat, Kiltan.

Secretary,

=

Lakshadweep Building Development Board,

Kavaratti.

Director of Panchayat,
Department of Panchayat, Kavaratti.

Respondents

(By Advocale: Mr. S. Radhal@ishnan (R1,31t04))

69.

0O.A No. 488/2013

Salmath

D/o. Sayed Koya
Madapally House
Chetlat Island..

(By Advocate Mr, KB Gangesh)

wI

Versus

The Administrator,
Administration of the Union Territory

of Lak§hadweep, Kavaratti — 682 555.

The Di"rectorV(Services)
Administration of the Union Territory
of Lakshadweep (Secretariat),

Kavaratti = 682 555.

Department of Science and Technology

Union {’l‘erritdry of Lakshadweep,
Kavarathi — 682 555. '
Represented by its Director.

(By 'Adv'ocatg-?Mr. S. Radhakrishnan)

70,

OA 492/2013

Applicant

Respondents
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e

K. Bushra Beegum, W/o Hakeem,

Aged 27 years, Casual Labour,

Office of the Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Lakshadweep-682 552.

(By Advocate: Sri V.B. J-la:rinarayan)
Versus

b Union of India rep. By
the Administrator,
Union Territory of lLakshadweep,
Kavaratti Island, Pin- 682555.

2. The Director of Panchayat,
' 'Department of Panchayat,
Union Territory of - Lakshadweep,
Kavaratti Island- Pin- 682555.

The Veterinary Assistant Surgeon,

3.

Animal Fusbandry Unit, Amini.

Union Territory of Lakshadweep-682 552.
4. The Ch.airperson,

Village (Dweep) Panchayat,
Amini, lakshadweep -682552.

(By Advocate: Sri S. Radhakrishnan (R1-3))

71.  OA 499/2013

L. Rahmath Beegum Keelakunnikkam,
W/o. Mohammed B.K,
Data Entry Operator (MGNREGA),
Sub-Divisional Office,
Kadamat Island, . ‘
Union Territory of Lakshadweep.
Residing at Keelakunnikkam House,
Kadamat Island

Union Territory of Lakshadweep, PIN — 682 556..

2. Moharfimed Shafi Qraishi Malika,
S/o. M. Sayedali,
Data Entry Operator (MGNREGA)

Village (Dweep) Panchayat Office (MGNREGA)
Kadamath Island, Union Territory of Lakshadweep,

Residing at Malika House, -
Kadamat Island,.

Applicant

Respondents



02

Union 'vTerritory of Lakshadweep, PIN — 682 556

(By Advocate MIS Sreedevi Kylasanath)

I

Versus

The Administrator,

Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

The Programme Officer,
National Rural Employment Guarantee Act,
Office of the Programme Officer,

~National Rural Employment Guarantee Act,

Kadamat, Union Territory
of Lak'shadweep.

(By Advocate Mr. S. Radh’akrishnan)

72.

0A 507/2003

Muthu'Koya K

Casual Labour, Street Light Maintenance
Village Dweep Panchayath, Amini Island
Union 'Territory of Lakshadweep

Permanent address : Kunninamel House

Amini Island, Union Territory of Lakshadweep
Pin— 682 552

(By Advocate: Mr. TCG Swamy)

The Ad
Union Ferritory of Lakshadweep
Lakshadweep Administration
Kavaratti — 682 555

The Executive Engineer
(Department of Electricity)

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

The Secretary (Panchayats)
(Directorate of Panchayats)

Applicants

Respondents

Applicant



Administration of the Union Territory of Lakshadweep -
Kavaraiti — 682 555

~ The Chairperson

Village Dweep Panchayat
Amini Island,
Union Territory of Lakshadweep — 682 552

The Assistant Engineer (Ele)

Electrical Sub Division

Union Territory of Lakshadweep

Amini Island — 682 552

The Director

(Directorate of Panchayats)

Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

73.

0.A No. 509/2013

Malecha Beegum K.C.
D/o. Indeen Kandilath
Kaval Chetta House, Androth.

Shahida Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

Subaida M.
D/o. Kidave U.K
Makkct House, Androth

Ayshd’ Béegum P.V.K
D/o. Y‘lkOOb P.K
Puth1ya Pentamvell Kad

- Andr oth

Rahmath Beegum K
D/o. Hamzakoya P.P;»,
Kunhali House, Androth.

Thahira L.

D/o. Seethi Nallal
Lavanakal House
Androth.

Subd fa A
D/o. Sayed Mohammed M.

- Respondents
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Aliyathara House, Androth.

8. Fathimathu Suhurabi P.V.K'
D/o. Majeed P.V.K |
Pentar_ﬁi’r’gli Kad, Androth.

9. Siyad Khan L.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

10.  Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

1. Haseena Beegum C.P.1
D/o. Abdulla M.P
Chemmachery Puthiya lllam House
Androth.

12 Habsabi P.U.P
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth. Applicants

(By Advocate: Mr. K.B. Gangesh)
Versus
. The Administrator,

/-\dminiiétmtion of the Union Territory
of Lakskadweep, Kavarathi — 682 555.

2. ‘
Union Territory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

3. Coir Supervisor

Coir Production Centre, Androth — 682 557. Respondents
(By Advocate: Mr. S. Radhakrishnan)

74, QA 5102013

Haseena (@ Haseenabi Therakkal
Therak|] House, Kadamath
Data Eafry Operator

Villagfi;ibWeep Panchayath, Kadamath Applicant

(By Acivocaté}: Mr.R.Sreeraj)



Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kadamat - 682 556

The Chairperson
Village (Dweep) Panchayath
Kadamat — 682 556

The Distx'ict' Programme Cbordinator

MGNREGA, Kavaratti — 682 555

The Sub Divisional Officer and

Programme Officer MGNREGA o

Kadamat — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

78.

I

QA 557/2013

K:V.Naseer _

Kodavalappu House, Kiltan

Cook, Government Semor Secondary School
<1ltan

K.P.Dawood

KlldppUld House, Kiltan

Peon, Government Senior Secondary School Applicants '
Kiltan _ Applicants

(By Advocate: Mr.R.Sreeraj)

Versus

The Administrator

Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath
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Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Executive Officer, -
Village (Dweep) Panchayath
Kiltan — 682 558

4. The Chairperson
Village (Dweep) Panchayath
Kiltan — 682 558

wn

The Principal

Government Senior Secondary School
Kiltan — 682 558

(By Advocate: Mr.S.Radhakri-shnan (R1-3 & 5)

76. QA 566/2013

L. Safiyath S
Cook, Government High School
Kadamath -
Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

2. P.P.Ismail
Cook, Government J.B.School
Kadamath
Residing at Kadamath Island

3. M.P.Attakoya o
Cook, Government J.B.School
Kadamath
Residing at Kailiyammakada -
Kadamath Island

-4, K. K .Khalid

Cook, Government J.B.School
Kadamath '
Residing at Biriyommada
Kadamath Island

5. P.Amanulla
Cook, Government J.B.School
Kadamath
Residing at Kunnumpura
Kadamath Island '

Respondents



10.

11.

{07

Ummer P.P.]

Cook, Government J.B. School
Kadamath _
Residing at Alikothapura
Kadamath Island

Hidayathulla P :
Cook, Government J.B. School
Kadamath '
Residing at Kadamath Island

Muhammed Shafi P.P

Cook, Government S.B. School
Kadamath

I\emdmg at Kadamath Island

Pookun nkoya PP
Watchman / Helper
Government Jawaharlal Nehru Senior Secondary School
Kadamath '
Residing at Puthiyapura
Kadamath Island

Abdullakoya B.M

Watch and Ward

Government J.B.School, Kadamath
Residing at Biriyommada
Kadamath Island i

Jafer P

Driver, Jawaharlal Nehru Semor Secondary .School
Kadamath .

Residing at Pupathada 1

Kadamath Island ‘

(By Advocate: Mr.P.V.Mohanan)

1.

3.

Versus

The Administrator
Union Territory ofLakshadweep
Kavaratti — 682 555 '

Director of' Panchayath _

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 '

The Head Master

Applicants
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Government J B School
Kadamath — 682 556

The Principal
Jawaharlal Nehru Senior Secondary School
Kadamath — 682 556

(By Advocate: Mr.S.Radhakrishnan )

77.

OA 567/2013

Habeebulla P.M i
Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School
Kadamath Island

(By Advocate: Mr.P.V.Mohanan)

1.

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath
Department of Panchayath

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

The Principal

Respondents

Applicant

Government Jawaharlal Nehru Senior Secondary School

Kadamath Island 682 556

(By Advocate: Mr.S.Radhakrishnan)

78.

l.

0OA 580/2013

Yacoob
K athathe Chetta House, Kadmat.

t

Vahida
Marikilam House, Kavaratti.

Habusa
Alachapada, Kavaratti.

Yacoob
Kaladi I-iouse,'Kavara‘tti.

Respondents



10.

14.

15.

19.

20.

103
Muhammed Salih
Aynepura House, Kavaratti.

Fareeda Beegam
Molokepuxa House, Kavarattl

Salecm
Pallicham House, Kavaratt:

Bamban
Nambicham House, Kavaratti.

Sayed Abdullakoya
Lhendlpul a House, Kavaratti.

Nafeesathbi . B
Poodiyam House, Kavaratti.

Jamaliyath
Thirinipura House, Kavarattl

Fazecla Beegum
Kannipura House, Kavaratti.

Ummer
Thirinikad House, Kavaratti.

Firozkan

Athnachammada House;:Kavaratti,

Jaffer
Marikilam House, Kavaratti.

~ Amanulla,

Mela lllam House, Kavaratti.

Sirajudheen
Molokepura.-House, Kavaratti,

Hiyasudheen

Chamayathapura House!"Kavaratti.

Fathahudeen
Kadapurathaba House, Kavaratti.

Muneer
Kuttipapepura House, Kavaram



21, Ashik |
Puthiya Alikom House, Kavaratti.

22.  Muhammed Musthafa,
Achadapurakatt House, Andrott

23.  Mujeeb Rahman T.P, _
Thaleka Pura, Kavaratti.

24.  Jamhar Hussain
Beeranthoda House, Kavqr,gtti.

25.  Muhsin
Beeranthoda House, Kavaratti..

26.  Rauf :
Chettipura House, Kavaratti,

27, Hazarath _
Chungam House, Kavaratti’

28.  Khalid
Thottathapura House, Kavaratti

(By Advocate: Mr.K.B.Gangesh)

Versus
1. The Administrator A
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555
2. Director of Panchayath

Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Agriculture
Department of Agriculture
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 '

4. Director of Animal Husbandry
Department of Animal Husbandry
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

5. Village (Dweep) Panchaydth Kavaratti Island
represented by its Executive Officer,

Applicants



Pin — 682554 . i . Respondents

(By Advocate: Mr.S.Radhakrisl:irz{é{ﬁ)‘v

79.

1.

‘ .

OA 582/2013

Rasheed Koya AR
Multi Task Employee
Public Library, Kilthan :* . -
Residing at Kilthan o

Smt.Sulfabeegum o

Cook, G.H.S Kadmat | ¥~

Residing at Melachetta Hauumakudx _

Kadamath Island ; Applicants

(By A'dvocate: Mr.P.V.Mohane‘iln)_-; -

.

Versus.:.-

- The Administrator Pt

Union Territory of Laksh’adweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Library and Informatién Assistant
Office of Library and Information Assistant _
Public Library, Kilthan ?IIsl:an'd 682 557 Respondents

(By Advocate: Mr.S.Radha mshnan)

- 80.

()A 601/2013

Rasheed Koya S.V., S/o Abdulla Koya P.S,,
Shaiknaveed (H), Klltdl’l Island PO,
Umon Territory of Lakshadweep, Pin -682 555. Applicant

(By Advocate: Mr. Shabu Sregdharan)

1 Versus
o orard
Union Territory of Lakshadweep, represented by the
Administrator, Kavarattl Island Pin — 682 555.

The Director of Panchayath Umon Territory of Lakshadweep,



Kavaratti Island, Pin — 682 555

The Chaupelson Village (Dweep) Panchayath,
Kiltan Island, Union Ter rlto_ry of Lakshadweep,
Pin — 682 558. '
The Executive Officer, Villl?age (Dweep) Panchayath,
Kiltan Island, Union Territory'pfLakshadweep, Pin — 682 558.

The Library and Information -Assistant Public Library,
Kiltan Island, Union T emtory of Lakshadweep,
Pin— 682 558. . Respondents

[By Advocate: Sri S. Radhakrisbpgqﬂ(.Rl, 2,4 &5)]

81.

OA 634/2013

Malikdeenar, aged 21 yeas, S/o.. IIamzath :
Sara Manzil House, Ag,am Al Applicant

(By Advocate: Sri K.B. Gangesh) -~

Versus

The Administrator, o
Administration of the Umon Terntory ofLakshadweep,
Kavaratti-682 555.

Director of Panchayats, i .

Department of Panchayats,

Administration of Union T erltory of Lakshadweep,
Kavaratti — 682 555, e

Department of Education, Administration of the

Union Territory of Lakshadweep, Kavaratti,
represented by its Directof < 682 555.

Village (Dweep) Panchayat,
Agatti Island, representediby its Executive Officer,
682 554 : | ' Respondents

(By Advocate: Sri S. Radhalmshnan)

82.

l.

[\

OA 635/2013 R

IFathahudheen K.P. aged 40 yeals S/o. Sayed Muhammed Koya,
Kattampalh House, Agattl o

Younis, agcd 31 yeals S/o Abdulla Manyathoda House,



n3
Agatti. 5
3. K.M. Shahida, aged 40 yeaers D/o Kasmi, Kuttlyam
_ Mukriyoda House Agatt1 : -

4. K.M. Amina, aged 46 years}; D/o Abdul Rahman
Kuttiyam Mukriyoda House Agam  Applicants-

(By Advocate: Sri K.B. Gangesh)

v _,Versu’s
I The Administrator, o
Administration of the Union Temtory of Lakshadweep,
Kavaratti-682 555. | :

2. Director of Health S'ervices;-‘_}sl; X
Directorate of Health Services,

Kavaratti — 682 555.

3. Medlcal Officer in charge T3
- Community Health Centre Agattl — 682 553.

4.  Medical Officer in Charge, Rajrvt Gandhl Specxallty Hospital,

Agatti — 682 553. SR
5. Village (Dweep) Panchayat ‘Agatti Island, represented by its
Executive Officer, 682 553. - Respondents
‘W‘L:-,[":'.I. '

(By Advocate: Sri S. Radhakrishnan)

83. OA 7912013 n

Fareeda Beegum M . Meppada Ill
‘Agatti Island. ’-, S _ Applicant

1o

(By Advocate: Sri K.B. Gangesh)‘

‘» Versus
| The Administrator,
Administration of the Umon Terrltory of Lakshadweep,
Kavaratti-682 555.
2. Director of Panchayats, “ o
Department of Panchayats, '
Administration of Union Femtory of Lakshadweep,
Kavaralti — 682 554. | #74%
y



b o
Project Manager, Desiccated,Coconut Powder Unit,
L.akshadweep Development Corporation Ltd,,
Agatti, Kavaratti — 682 554.’3' ‘

The Deputy Director (Admn ) Lakshadweep Development
Cmporation Kavaratti — 682 554

Village (Dweep) Panchayat, '
Agatti Island, represented by its: ‘Executive Officer,

682 553. S Respondents

(By Advocate: Sri S. Radhakrishnah)

84,

OA 822/2013

B.P. Navas, Aged 27 years, S/o. Kasml MP,
Valiyapura House, Kilthan Island P.Oy;;-

U.T. of Lakshadweep.

(By Advocate: Sri P.V. Mohanan) DA

~
J.

PR

L R

Versus
nooton

. The Administrator,

UT of Lakshadweep,
Kavaratti-682 555.

Director of Panchayat,

Department of Panchayat, -
Administration of UT of I;ak'shadweep,
Kavaratti — 682 555.

‘The Principal, Gover nment Higher Secondary School,

Applicant

Kilthan Island - 682 556. Respondents

(B_\/ /\é\wmﬁﬂ v S S’RAALA‘(L%{\WD
8S.. A

OA 880/2013

Muthukoya N.P : "flfl' B
Nalakapura, Kiltan Island

Umon Territory of L akshadweep 682 558 | ~ Applicant

(By Advocate: Mr.Shabu Sreedharan). -

Versus

Union Territory ofLakshadweep 1eplesented
by the Administrator .
Kavaratti Island — 682 555‘ it

T e



i
l’

)1|
|l

J
Director of Panchdyathj
Union Territory of Lakfsh
Kavaratti Island - 682° 555
The Senior Admmlstre:
Education (District Panchayath)
Union Territory of Laksh'adweep

Kavaratti Island — 682 555

The Prmmpal i3
Government  Senior Secondary School
District Panchayat, Klltan Island

Union Territory of Lakshadweep 682558

(By Advocate: Mr.S. Radhakrlshnan)

86.

(B_y Advocate: Mr.Shabu Sreedharan)

“The Principal

OA 89&/2013

K.C.Abdul Khader :
Kulikaraya Chetta House
Chetlat island ,

Union Territory of Lakshadweeb 682 554

iy r

Versus‘

Union T erritory of L. dkshadweep represented
by the Administrator P

Kavaratti Island — 682 555

lhe Dlrcctox of Pdnchayath
Union Territory of Lakshadweep
Kavaratti Island — 682 555

The Senior Admmlstratlve Ofﬁcer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island — 682 555

Government Senior Secondary School
District Panchayat, Chetlat TIsland
Union Territory ofLakshadweep 682 554

(By Advocate: MI.S.Radhakrlshnan)

Respondents

Applicant

Respondents



87.

'[’

.. .4%{ Jg;\-f?“;‘g‘dr 8 ?Iﬂ":":.“‘:‘f .. P

? ne
OA 904/2013

Kadeeja C.P .
Cheriyapurakad o
Kalpeni Island P

(By Advocate: Mr.K.B.Gangesh) | ‘

Versus' -

The Administrator

Administration of the Umon Terrltory of Lakshadweep

Kavaratti — 682 555

Sub Divisional Officer -
Office of Sub Divisional Officer
Kalpeni Island - 682 554 " S

The Director (Rural development)
Department of Rural Development .
Administration of the Union Territory
of Lakshadweep, Kavaratti : ~ 1682555

(By Advocate: Mr.S.Radhakrishnajii‘-.r‘ll)if

88.

I

(By Advocate: Mr.K.B.Géngesh)i:.'i SR

- GA 905/2013

Abdul Khader C. ol
Chekkiriyammada House - : -
Agatti Island S

Bugar Jamhar T.P
Theklapura House
Agatti Island

Versus

The Administrator

Administration of the Union Terrltory of Lakshadweep

Kavaratti Island — 682 555

Director of Panchayaths L
Department of Panchayaths L

Administration of the Union: Temtoxy of Lakshadweep

Kavaratti Island — 682 555 .

Applicant

Respondents

Applicants



o

Project Manager

Desiccated Coconut P wder Umt
ent Corporatlon Limited

Lakshadweep Develop"'
Agatti, Kavaratti —68]" '555 .

The Deputy Director (Adrnn)

Lakshadweep Development Corporatlon

‘Kavaratti — 682 555

Village (Dweep) Pancl’ilayath

(1K

Executive Officer - 682'

Agatti Island Iepresented‘ By 1ts ‘

2. Saifulla M.1

(By Advocate: Mr.S.Radhakrgus‘h?r_lkan)

89. OA 939/2013

I. Safiyullah K.C. -
Kuttiyachada House
Kalpeni Island

Melaillam House
-Kalpeni Island

3. Kunhikoya M. V

Mathil Valiyammada H‘ouse

Kalpeni Island

4. Kidave K.O
KKakkachiyoda House
Kalpeni House

(By Advocate: Mr.K.B.Gangg
Versus
]. The Adminisirator

i —

i
I,
E
|
.
I
|

hy

!:{' .

Administration of the Ll}libh Terr';itory of Lakshadweep

Kavaratti Island - 682

2. Director of Panchayath.%- -

Department of Panchay

555

|

raths :

Administration of the Union T emtory of Lakshadweep
Kavaratti Island — 682 §55

3. - Lakshadweep Building

.
Development Board

Union Territory of Lakshadweep -
Kavaratti represented by its Secretary — 682 555

[a.

Respondents

Applicants



4.  The Technical Ofﬁcer L
Lakshadweep Building Developmeni Board '
Kalpeni Island — 682 553

e

5. Village (Dweep) Panchayath
Kalpeni Island represented by its' . '
Executive Officer - 682 553 o Respondents

(By Advocate: Mr.S.Radhakrishnan)

90. OA 942/2013

]. Mohammed Ashik
Palliyat House
Androth Island

2. Abdul Latheef
Karakunnel House
Androth Island :

3. Mohammed Ubaidulla  :glina:
Chodath House o
Androth Island

4. Mohammed Fathahulla iy <+
Karachetta House
Androth Island TR Applicants
) :
(By Advocate: Mr.K.B.Gangesh) :

Versus

1. The Administrator
Administration of the Union Terrltory of Lakshadweep
Kavaratti Island — 682 555

2. Director of Panchayaths
Department of Panchayaths
Administration of the Union Territory of Lakshadweep
Kavaratti [sland — 682 555

3. Lakshadweep Building Development Board
Union Territory of Lakshadweep
Kavaratti represented by,its Secretary — 682 555

4, The Technical Officer - °
Lakshadweep Bulldmg Development Board
Androth Island — 682 554



- - . 19

. 5. Village (Dweep) Panchayath
"Androth Island represented by its
Executive Officer -.682 554
(By Advocate: Mr.S.Radhakrishnan)

91. OA 952/2013

I.  Abdul Salam N.P
Casual Labourer
Power House, Kalpeni
Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

2. C.K.Attakoya .
Casual Labourer
Power House, Kalpeni
Residing at -Chakakeel House
Kalpeni, Union Territory of Lakshadweep

3. P.Mohammed
Casual Labourer
Power House, Kalpeni
Residing at Pokkayoda House
Kalpeni, Union Territory of Lakshadweep
4, Hamza Koya P
’ Casual Labourer
Power House, Kalpeni
Residing at Pallath House
Kalpeni

(By Advocate: Mr.Hariraj M.R)
Versus

l. Union of India represented by the Secretary
to Government of India
Ministry of Home Affairs
New Delhi — 110 001

2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555 -

3..  Executive Engin'eer
Department of Electricity ,
Kavaratti, Union Territory of Lakshadweep

Respondents

Applicants



4. Junior Engineer,
Electrical Section, Kalpeni
Union Territory of Lakshadweep ' Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. OA 1100/2013

Abdul-Khader C.P
Chandipura, Kavaratti _
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

l. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Panchayath

Department of Panchayath .

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555 . Respondents
(By Advocate: Mr.S.Radhakrishnan)

93. 0OA 1202/2013

I. Akathar Ahammed K.K
Internal Inspector _
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Internal Inspector _
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island
Union Territory of Lakshadweep
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Fareeda Beegum P.V

Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni
Pentamveli House

Kalpenl Island

Union Territory of Lakshadweep

(By Advocate: Mr.P.V.Mohanan)

Versus

The Administrator
Union Territory of Lakshadweep

Kavaratti — 682 555

Director of Panchayath

Depaltmcm of Panchayath

Administration of Union Territory of Lakshadweep
Kavarattl — 682 555

Agrlcultural Ofﬂcer
District Panchayath (Agriculture)
Kalpeni Island — 682 557

Chief Executive Officer
District Panchayath
Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrishnan)

94,

0. A NO 1225/2013

C.P. Showkathah

S/o. Mohammed Koya' ‘
Casual Labour, Electrical Section,
Kalpeni.

Residing at Chemmanam Pally House
Kalpeni

(By Advocate: Mr. Hariraj M.R)

Versus

The U‘mon of India

Repr 3 ented by the Secretary to
Government of India,

Ministry of Home Affairs

New Delhi — 110 001.

Applicants

Respondents

Applicant
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The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

4 Junior Engineer,
Electrical Section
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicams in tﬁis bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, éll the
applicants have been working on casual/daily wage basis in various

-departments under the Administration. All of them were engaged on casual
basis for 89 days and re~engagéé§%§;rg?§%§§%echnical break of one or two days.
This procéss has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for’5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue of a direction to the respondents to regularize their services. In the case of a
few others who have be&n retrenched on completion of the period of engagement,

the prayer is for issuet\c} dircction to re-engage them. -
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3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4. It has been noticed already that in majority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain thosé cases in view of the judgment rendered by a
Division Bench of the Kerala I—Iig‘h"Court in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions 0fthe Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-

l. Secretary, State of Karnataka & Others Vs. Umadevi and Others -
(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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3. Satya Prakash and Others Vs. State ofBihar and Others -
(2010) 4 SCC 179.
4. Official Liguidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T..Thimmiah - (1972) 1 SCC 409.
0. Jeemon V.R. Vs. State of Kerala -.2012 (1) KHC 397.

7. State ofKera/a Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases
OA 212,266, 268, 299, 325, 347, 354,366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests, Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in-the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagements were not made against sanctioned ‘posts. In

short, this process of casual engagement on daily wage basis for 89 ‘days
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* . has been going on in the Union Territory for the last two decades or more.

These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual eﬁlployees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is'a landmark judgment on the subject of

“irregular” or “illegal” appointments in public employment. The ﬂve'judge

‘Bench- had dealt with issues relating to absorption, regularization,

permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
of people who have approached the Court with a claim, while ignoring
equity for the teeming millions seeking employment and fair opportunity to
co}npete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees Who have continued to work for 10 years or more but without
the intervention of the orders of the Court/Tribunals, directed that the
question of regularization of the services of such irregularly appointed
employees be considered on merit in the light of the principles settled by
the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071;
R.N.Nanjundappa - (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 — as a one time measure.
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10. A three judge Bench of the Apex Court in Official Liquidator Vs
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different View from the law settled in Umadevi,
observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

I, In Harmmder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had
held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, it is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned.”

12. In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a speciﬁed period. In the offer of
appointment itself it was made clear that the appointees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while concurring with the view taken by the High
Court he:ifd that initial appointments of the appellants were made in gross
violation of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted position that 800 posts of Leaehexs were lying vacant,
the Apex Court expressed the hope that the pllght of the appellants would
also be taken into account by the administration and consider the

desirability of relaxing the age-limit provided in the Rules.



13.  In Nanjundappa (Supra), the Ap‘egk(-'Courtl.had held thus:-

~If the appointment itself is in infraction of the rules or ifitisin
violation of the provisions of the Constitution, illegality cannol be
regularized. Ratification or regularization is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
10 the root of the appoiniment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14.  We do not propose tdvburden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15.  Buf one disturbing feature that has been noticed in this bunch of
cases is that  the authorities concémed, be it the Lakshadweep
Administration or the Village (Dweep-) Panchayats/District Panchayats,
have not shown any anxiety about the sad plight of many of the employees
who have’ continued in service for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregularly appointed employeeé who had completed 10
years of service as indicated in Para 53 of the judgment in Umadevi

(Supra)'a:t that point of time.

16. Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applications have admittedly been working for a decade
or more with routine technical break of one or two days on completion of
89 days. It is true that the Administratioh or Panchayats may not require
the services of quite a number of those employees throughout the year; but
still it appears that mahy of them have been allowed to continue. Many of
them have been engaged in one sclheme or the other spohsored by the
Central Government or in some such other schemes or programmes floated
by the Adr‘n_inistration on its own by utilizing the funds available with it.

The Administration or Village (Dweep) Panchayats have not come out with
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any data as regards the actual requiremem of employees in various
departmefnts_'% under them. It has been noticed that in some of the
departnfle‘ritrs., the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17. Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them |
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhooks like this ? The very fact that these people vhave been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least.

Panchayath Cases

18. In ‘the other bunch of 80 Original Applications, in which the
applica‘rits?‘f?ihave been engaged by Village (Dweep) Panchayats or District
Pancha'ya?t,‘ the main contention raised by the learned counsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra):

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approache‘d_thisbTribunal, aggrieved by the failure of the Union of India
and thef‘L'ékshadweep Administration in grantin‘g thém temporary status
under the Scheme for Temporary Status & Regularization introduced by
the Union' of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water



- Society used to manage the Scheme Later Island Councils were brought

into existence as per Island Council Act. Still later, the Councils were
abollshed as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers whvo' had approached this
Tribunal were admittedly under the services of the Dweep Pénchayat and
they wér’e being paid by the Panchayat from the fund available With it.
After considéring the claim of the casual 'labourers,'the Tribunal issued the
following among other directions:;

a) The Second respondent ie. the: Lakshadweep Administration
would adopt the Department of Personnel & Training Casual ‘
Labourer (Grant of Temporary Status & Regularzzatzon) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
temporary status to casual labourers as per the parameters of the
sche;’ne

b) The first respona’ent i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities- are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep.
Administration prescribes the scheme to the Panchayats for
regularization of eligible tasual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the. regular vacancies in Group D which would be kept reserved Sfor
the regularzzatzon of the casual workers under the scheme

() j; No casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20. The Division Bench of the High Court while allowing the Writ

Petition. filed by the Administration noticed that another Bench of this




Tribunal in Original Applications N6.1297 & 218 of 1998 had rejected an

identical relief claimed by some other casual labourers, holding thus:-

1.

decision mentioned supra. This order was also confirmed by the High

L4

"We have carefully perdsed the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,

the applicants were engaged by the Island Council of
Androth/Minicoy. They might have continued to be engaged

subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. " The
Chairpersons of the respective Island Council might have with or
without proper authority from the Councils issued what are
purported 10 be appoiniment orders and the subsequen! service
certificates. We have good reason 1o reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration................ .

In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient 1o give employment 10 them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persons................

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
to those sanctioned ‘by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicanis are concerned. The anxiety of the U.T. Administration 10
prevent misapplication of funds granted to the Village/District
Panchayat for developmental purposes towards expenditure on
account of wanton appointments of staff’ against posts neither
created nor sanctioned nor approved is legitimate. "

The above decision was confirmed by a Division Bench of the High
Court in O.P.No0.28776/2001. Still later, OA No.1008/1997 and OA

No.571/1998 were also dismissed by a common order following the

Court in O.P.N0,35164/2001.

®
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22.  After réferring to the above ofders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorptioﬁ of casual employees in
the service of the Panchayai.‘ It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policiesv. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
~ hesitation to hold that the Tribunal has committed a grave error in
giving direction to - Lakshadweep Administration to adopt the
Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it
prospectively to the Panchayats for granting temporary status to
casual labourers. The direction given to the Panchayat not to effect
any appointments till the Lakshadweep Administration frames
Scheme, is illegal and do not fall within the jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual
workers would be retreriched on the face of availability-of work falls
within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside."

23.  In this context, it is pertinent to note that in many of the cases, the

Chairpersons of the Panchayats have issued orders of appointment of

‘casual labourers. It is fairiy conceded by the learned counsel for the

applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the

Panchayats are represented by their Chairpersons and not by the Executive
Officers. |

24, There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Pénchéyats.
Equations of power have changed after the last Panchayat elections. Some

of the orders of appointments were cancelled by the successor Committee

“in office of these Panchayats. More importantly, fresh engagements are

being made on  political basis and some of  the

disengagements/retrenchments also have political colours.



25.  In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdictioﬁ, of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Ad»ministr‘ation of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the abovv'e notification
in support of the argument that the Panchayats are vested with the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the servxces
of the applicants though the Panchayats are in dire need of the services s of
‘the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior apprdval of the

Administration.

26.  Strangely, in most of the cases relating to employees engaged by the
. Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27. Learned counsel for the applicants in some of the cases have invited
our attention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1-9‘94 and the allied rules thereunder. While
inviting our attention to La.kshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
cases, contends that once the Administration sanctions 'Grant-in-Aid", it is
for the Panchayat o execute the various works like - road

construction/repair/maintenance, ~ water  supply,  drainage, local
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development works, primary education, health and sanitary scheme etc.
For this purpose, the Panchayats can engage workers and therefore
necessarily the Panchayats have the power to regularize or absorb casual
workérs, especially after-the introduction of the LLakshadweep Panchayats
Regulations, 1994. The learned counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
going by the decision in Naderkoya (Supra), this Tribunal has no
jurisdiction to entertain ‘this bunch obf Original Applications relating to
employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan who appears for the applicants in OA 394/2013
has r’aised a further contention that the casual labourers who have been
working for more than 240 days in a calender year are entitled for
protection under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one set of casual employees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
/18. The learned counsel points out that some of the applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29. * The sum and substance of the arguments advanced by theﬂ learned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non-Panchayat,
have been working on casual basis for a large number of years. It has been
noticed already that some.of the applicants havé been working since 1994
and many of them since 1997. Quite a few of them have been working for
periods ranging betweeﬁ 5to 10 years. There are only very few who have
been working for 2-3 years or less. Most of them are still continuing on the

basis of interim orders passed in these cases.
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30. When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have- been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training. ~ Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill, some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under :-

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial break. These may
include those who have been inducted with specific qualification
of matriculation/ITI and the like and also those who have been
inducted under specific schemes

(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) = Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.
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(d) Those who come under the MGNRGS scheme

(e) Those who are mere casual labourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise//slandW/se) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers. sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by:the
Administration and their decision communicated to such individuals.

12. Similarly, those coming under group (d) above, i.e. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself-was affording employment for a
period of a minimum of 100 days, which would enable - those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter g/vmg them a not/ce of two
weeks before dlsengagement y :

13. In respect of (c), if the scheme under which .the casual
labourers have been engaged provides for certain conditions

~precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the
next date of hear/ng and conf/rmat/on g/ven on the next date of
hear/ng . :

31. Pursuant to the abeve order, the Parichayats/Departmem's have
issued certain circulars which are marked as Annexure AS to A8 in OA
300/2013. Apparently, some attempt has been- made to categorize. the
labourers group-wise as delineated in the above interim order. Thereafter,
several employees were sought to be disengaged. Understandably, é}l these
employees who faced the threat of disengagement have approached this
Tribunal and those Original Applicationsare-’also included in this bunch of

cases. It appears that the Administration has also sought to rely on the
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judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, contending, ihter-aiia, that its policy is to
give minimum employment to maximum people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which enéures minimum 100 days'

employment in a year to maximum number of people.

32.  The short question that .arises for our consideration is whether the
applicants are entitled Lo get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any s_ar_lctioned, posts or that they were SO
engaged after undergoing regular. selection process. In our _v'i,ew, the
Administration has been largely’respo'nsible for the prevailing unfortunate
scenario. It may be true that the Administration or Panchayats. in their
anxiety to give some soléce to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot aspire to get employmént in the
mainland also. The predicament of the islanders is understandable.
Howévér, going by the catena of decisions referred to above, it cannot be
held that the applicants are entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have continued in service

for a large number of years.

33.  But, in our view, the Administration has to necessarily give adequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those employees
who have been working on casual basis for the last 5 to 10 years is also

equally pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments are'being made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extrémely-essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that may be

implemented in the island.

34. We refrain from issuing any other directions since, in our view, it
falls within the domain of the Administration. However, the Administration
shall address - the issue relating to all these employees. who have been toiling
for years together on casual basis, with utmost compassion, and give them
the benefit of relaxation in age, educational qualifications etc. while making

regular recruitment.

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate’
judicial forum for redressal of their grievances. These Original Applications

are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014. / ' '
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